
13.12 bn ,

ME. ARREST OF DEMONSTRATORS 
AT CHANDIGARH

SHRI JYOTIRMOY BOSU (Dia
mond Harbour): Sir, the authorities
•of the Union Territory of Chandi
garh are taking an unwarranted step 
•of arresting, without atiy valid rea
son, peaceful demonstrators agitat
ing against price rise and unemploy
ment m order to draw the attention 
o f the Government of Punjab and its 
Assembly. Yesterday, about 400 such 
demonstrators, belonging to my party, 
agitating against rising prices and un
employment, were arrested near Sec
tor 22 on the pretext that the on 
masse crossing of the road on the 
base of the Capital complex was pro
hibited. The Union Territory autho
rities have hung a huge sign-board 
declaring that procession on this point 
is prohibited. I cannot understand, 
when people agitate against their own 
State Government on people’s issues, 
why the Central Government should 
come in between and take recourse 
to repressive methods Will you 
please direct the Home Minister to 
assure this House that this will not 
be repeated again, and also to make a 
statement on this?
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ANDHRA PRADESH BUDGET, 1973- 
74—GENERAL DISCUSSION, •DE
MANDS FOR GRANTS ON AC
COUNT, 1873-74, AND SUPPLE
MENTARY "DEMANDS FOR 

GRANTS 1972-73

MR. SPEAKER* The House will 
now take up the General Discussion 
on the Budget for the State of 
Andhra Pradesh for the year 1973-74 
The time fixed is three hours

SHRI P. VENKATASUBBAIAH 
(Nandyal): The time of three hours

D, G. (on Acci.) & 194 jr 
D. S. G. X  

allowed for this discusion is not suffi
cient, Sir. I request that it may 
please be extended.

De m an d  N o. I— L an d  Rcvsmn:

MR. SPEAKER: Motion moved:

“That a sum not exceeding 
Rs. 2,14,80,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Andhra Pradesh, to defray the 
charges which will come in course 
of payment during the year endmg 
the 31st day of March, 1974, in 
respect of ‘Land Revenue’."

D em and No II—E x cise  D ep artm en t 

MR. SPEAKER: Motion moved*

“That a sum not exceeding 
Rj> 98,56,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Andhra Pradesh, to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1974, in 
respect of ‘Excise Department’ ”

D em an d  No III—T a x es  o n  V e h ic le s  

MR SPEAKER: Motion moved.

"That a sum not exceeding 
Rs. 12,97,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Andhra Pradesh, to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March* 1974* in 
respect of "Taxes on vehicles’.*'

D em an d  N o i v - S ax.es  T a x  A d m in is 
tr a tio n

MR. SPEAKER: Motion moved:
“That a sum no* exceeding 

Rs. 55,95,000 be granted to the

••Moved with the recommendation of the President

CHAITRA 1, 1885 (SAKAq
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[Mr. Speaker]
President on account, out of the 
Consolidated Fund of the State of 
Andhra Pradesh, to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1974, in 
respect of ‘Sales Tax Administra
tion'.”

D em an d  No. V—O th e r  T a x e s  an d  
D u tie s  A d m in is tr a t io n

MR. SPEAKER: Motion moved:

“That a sum not exceeding 
Rs. 3,00,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Andhra Pradesh, to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1974, in 
respect of ‘Other Taxes and Duties 
Administration’.”

D em an d  N o. VI—S ta m p s A d m in is 
t r a t io n

MR. SPEAKER: Motion moved:
“That a sum not exceeding 

Rs. 9,33,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Andhra Pradesh, to defray the 
charges which will come in course 
of payment during the year ending 
the 3ist day of March, 1974, in 
respect of ‘Stamps Administration’."

D em an d  N o . VII—-R e g is tra t io n  D e 
p a r tm e n t

MR. SPEAKER: Motion moved.
“That a sum not exceeding 

Rs. 25,86,000 be granted to tha 
President on account, out of the 
Consolidated Fund of tibe State of 
Andhra Pradesh, to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1974, in 
respect of ‘Registration Depart
ment*.”

D em an d  No. V III— S t a t e  L e g is la t u r e  

MR, SPEAKER: Motion moved:

“That a sum not exceeding 
Rs. 26,08,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Andhra Pradesh, to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1974, in 
respect of ‘State Legislature’.”

Dem and N o. IX—Heads o f  S ta te ,
M in ister s  and  H ead  Q uarters S ta f f

MR. SPEAKER: Motion moved:

“That a sum not exceeding 
Rs. 1.91,29.000 be granted to the 
P res iden t on account, out of the 
Consolidated Fund of the State of 
Andhra Pradesh, to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1974, in 
respcet of ‘Heads of State, Minis 
ters and Headquarters Staff’."

D e m a n d  N o X — D istrict A d m in is t r a 
tion and M iscellaneous

MR. SPEAKER: Motion moved:

“That a sum not exceeding 
Rs. 4,74,93,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Andhra Pradesh, to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1974, in 
respect of ‘District Administration 
and Miscellaneous’.”

D e m a n d  N o . X I — A d m in ist r a t io n  of 
J ustice

MR. SPEAKER: Motion moved:
“That a sum not exceeding 

Rs. 99,40,000 be granted to the 
President on account, out of the 
Consolidated Fund at the State of 
Andhra Pradesh, to defray the 
charges which will come in course 
of payment during the year ending;
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the 31st day of March, 1974, in 
respect of 'Administration of 
Justice’.”

D em an d  No. XII—J a i l s  

MR. SPEAKER: Motion moved:
"That a sum not exceeding 

Rs. 49,15,000 be* granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Andhra Pradesh, to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1974, in 
respect of ‘Jails’.”

D em an d  No XIII—P o l i c e  

MR. SPEAKER: Motion moved:

“That a sum not exceeding 
Rs 6,37,35,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Andhra Pradesh, to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1974. in 
respect of ‘Police’.”

D em an d  No XIV—C om m erce  an d
E xport  P ro m o tio n  D e pa r tm e n t ,

W eights an d  M easures, etc .

MR. SPEAKER: Motion moved:
“That a sum not exceeding 

Rs. 44,08,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Andhra Pradesh, to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1974, in 
respect of ‘Commerce and Export 
Promotion Department Weights and 
Measures etc’.”

D em a n d  N o , X V -—M is c e lla n e o u s  D e
p a r tm e n ts

MR. SPEAKER: Motion moved:
*7 hat a sum not exceeding 

Us. 74,77,000 be granted to the

President on account, out of the - 
Consolidated Fund of the State of 
Andhra Pradesh, to defray the 
charges which will come in course 
ot payment during the year ending 
the 31st day of March, 1974, in 
respect of ‘Miscellaneous Depart- 
ments’.”

D em an d  No, XVI—M in es  an d  
A r c h a e o lo g y  e tc .

MR. SPEAKER: Motion moved:

“That a sum not exceeding 
Rs. 17,16,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Andhra Pradesh, to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1974, in 
respect of ‘Mines and Archaeology 
etc’.”

D em and  No. XVII—E d u ca tion

MR. SPEAKER: Motion moved:

“That a sum not exceeding 
Rs. 26,33,29,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Andhra Pradesh, to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1974, in 
respect of 'Education’.”

D em and N o  XVIII—M ed ica l

MR. SPEAKER* Motion moved:

‘That a sum not exceeding 
Rs. 6.35,27,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Andhra Pradesh, to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1974, in 
respect of ‘Medical’.”
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D em an d  No. XIX—P u b lic  H e a lth  
A »n  F a m ily  P la n n in g

MR. SPEAKER: Motion moved:
“That a turn not exceeding 

Rs. 4,37,72,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Andhra Pradesh, to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1974, in 
respect of ‘Public Health and Family 
Planning’.”

D em an d  N o. X X — A g r ic u lt u r e  

MR. SPEAKER: Motion moved:
“That a sum not exceeding 

Rs. 3,44,76,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Andhra Pradesh, to defray the 
charges which will come in course 
of payment during the year ending 
the 3Vst day of March, 1974, in 
respec<. 0f ‘Agriculture’.”

D em an d  N o. X X I — F ish er ie s  

MR. SPEAKER: Motion moved:
“Thut a sum not exceeding 

Rs. 49,35,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Andhi a Pradesh, to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1974, in 
respect of ‘Fisheries’.”

D e m a n d  N o . X X I I — A n im a l  
H usbandry

MR. SPEAKER: Motion moved:
“That a sum not exceeding 

Rs. 2,16,31,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Andhra Pradesh, to defray the 
charges Which will come in course 
of payment during the year ending 

, the day of March, 1974, in 
respect of ‘Animal Husbandry’."

Demand No. XXIII—Co-OFWAXigw 
MR. SPEAKER: Motion moved:

“That a sum not exceeding 
Rs. 83,52,000 be granted to the 
President on account, out of the* 
Consolidated Fund of the State of 
Andhra Pradesh, to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1974, in 
respect of ‘Co-operation’.”

D em and  No. XXIV—In d u s tr ie s

MR. SPEAKER: Motion moved:
“That a sum not exceeding 

Rs. 95,73,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State o f 
Andhra Pradesh, to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1974, in 
respect of ‘Industries’.”

D em an d  N o. XXV—C o m m u n ity  
D e v e lo p m e n t  P r o j e c t s  N a t io n a l  E x 
t e n s io n  S erv ice  an d  L o c a l  D e v e lo p 

m e n t  W o r k s

* MR. SPEAKER: Motion moved:
“That a sum not exceeding 

Rs. 3,62,50,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Andhra Pradesh, to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1974, in 
respect of ‘Community Development 
Projects National Extension Ser
vice and Development Works’.”

D em an d  No. XXVI—L a b o u r  an d  Em 
p lo y m e n t

MR. SPEAKER: Motion moved:
“That a sum not exceeding 

Rs. 70,98,000 be granted to the 
President on account, out of the 
Consolidated fund of the State of 
Andhra Pradesh, to defray the 
charges which will come in course 
of payment during the year ending
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the 31st day of March, 1974, in 
respelt of 'Labour And Employ
ment'”

D em and N o. X X V II—O t h e r  M is c e l
la n e o u s  S o c ia l  a n d  D e v e lo p m e n ta l 

O rg a n is a t io n s

MR. SPEAKER: Motion moved:

"That a sum not exceeding 
Rs. 31,55,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Andhra Pradesh, to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1974, in 
respect of ‘Other Miscellaneous 
Social and Developmental Organisa
tions’.''

D em and N o. XXVIII—W o m e n ’s  W e l 
fa r e  D e p a rtm e n t , e t c .

MR. SPEAKER: Motion moved:

‘That a sum not exceeding 
Rs. 18\55,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Andhra Pradesh, to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1974, in 
respect of ‘Women’s Welfare De
partment etc.’.”

D em an d  No. XXIX—W e lfa r e  o f  
S ch ed u led  T rib es , C a s te s  and  o th e r  

B a c k w a r d  C la s s e s

MR. SPEAKER: Motion moved:

“That a sum not exceeding 
Rs. 5,04,37,000 be  granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Andhra Pradesh, to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1974. in 
respect of 'Welfare of Scheduled 
Tribes, Castes and Other Backward 
Classes?’

D em and No. XXX—I n t e r e s t  o n
C a pita l  O u tla y  on  M ultipurpose  

R iver S chem es

MR. SPEAKER: Motion moved:
“That a sum not exceeding 

Rs. 4,21,85,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Andhra Pradssh, to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1974, in
respect of ‘Interest on Capital Out
lay on Multipurpose River 
Schemes'.1'

D em an d  No. XXXI—-I r r ig a tio n  

MR. SPEAKER: Motion moved:
“That a sum not exceeding

Rs. 8,93,16,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Andhra Pradesh, to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1974, in
respect of ‘Irrigation’."

Dem and No. XXXII—E le c t r i c i t y  

MR. SPEAKER: Motion moved:
“That a sum not exceeding

Rs. 3,21,12.000 be granted to the
President on accountt out of the 
Consolidated Fund of the State of 
Andhra Pradesh, to defray the
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1974, in
respect of ‘Electricity’.”

D em and  N o. XXXIII—P u b lic  W o rk s  
MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 6,91,93,000 be granted to the 
President on account, out of the 
Consolidated Fund Of the State of 
Andhra Pradesh, to defray the 
charges which will come in course  
of payment during th t year ending 
the Slst day of March, 1974, in 
respect of *Publfc WtvktV



203 Andhra Budget, MARCH 22, 1973 D, G. (on Arot) & DS.G. 204

[Mr. Speaker]
D em a n d  N o . XXXIV— P o r t s  an d  

P i lo t a g e

MR. SPEAKER: Motion moved:
“That a sum not exceeding

Rs. 24,84,000 be granted to the Pre
sident on account, otft of the 
Consolidated Fund of the State of 
Andhra Pradesh, to defray the
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1974, in 
respect ‘Ports and Pilotage'.”

D em a n d  N o . XXXV—F a m in e  R e l i e f  

MR. SPEAKER: Motion moved:
“That a sum not exceeding

Rs. 1,60,84,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Andhra Pradesh, to defray the
charges which will come m i.oursc 
of payment during the year ending 
the 31st day of March, 1974, in 
respect of ‘Famine Relief.” .
D em a n d  N o. XXXVI—P e n s io n s

MR. SPEAKER Motion moved:
“That a sum not exceeding 

Rs. 2,23,87,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Andhra Pradesh, to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1974, in 
respect of 'Pensions'.” .

Dem and N o . XXXVII—T e r r i t o r ia l  
and P o l i t i c a l  P e n s io n s

MR. SPEAKER: Motion moved:

“That a sum not exceeding 
Rs. 1,31,000 be granted to the 
President on account. out of the 
Consolidated Fund of the State of 
Andhra Pradesh, to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1974, in 
respect of ‘Territorial and Political 
Pensions’ .” .

D em and No. X X X V U I— P a iv r  P p rsm  
an d  A llo w a n c e s  or In d ia n  R u le r s

MR. SPEAKER: Motion moved:

“That a sum not exceeding 
Rs. 8,000 be granted to to 
President on account, out of the
Consolidated Fund of the State of 
Andhra Pradesh, to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1974, in 
respect of ‘Privy Purses and Allow
ances of Indian Rulers’.”.

D em an d  No. XXXIX—S ta t io n e r y  a n d  
P r in t in g

MR. SPEAKER: Motion moved:
“That a sum not exceeding 

Rs. 76,12,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Andhra Pradesh, to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1974, m 
respect of ‘Stationery and Print
ing’.”.

Dem and No XL—F o r e s t  D ep a rtm en t 

MR. SPEAKER. Motion moved:
“That a sum not exceeding

Rs. 2,01,17,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Andhra Pradesh, to defray the
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1974, in 
respect of ‘Forest Department.”.

D em an d  No. XLI—M is c e lla n e o u s  

MR. SPEAKER: Motion moved:
“That a sum not exceeding

Rs. 4,72,65,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Andhra Pradesh, to defray the
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1974, in 
respect of 'Miscellaneous’.’’.
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Demand No. XLEl—M unicipal Admj>
NISTRATION

MR. SPEAKER: Motion moved:

"That a sum not exceeding 
Rs. 35,19,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Andhra Pradesh, to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1974, in 
respect of ‘Municipal Administra
tion'/’.

D em an d  N o. XLIII— O th e r  M is c e l la 
n eou s  C o m p e n sa t io n s  and  A s s ig n 

m e n ts

MR. SPEAKER: Motion moved:
“That a sum not exceeding 

Rs. 2,86,35,000 be granted to the 
President on account, out of the
Consolidated Fund of the State of 
Andhra Pradesh, to defray the 
charges which will come in course 
of payment during the year onding 
the 31st day of March, 1974, in 
respect of ‘Other Miscellaneous 
Compensations and Assignment’.” .

D e m a n d  N o. X L I V — C o m p e n sa t io n  to 
Z a m in d a r s

MR. SPEAKER: Motion moved:

“That a sum not exceeding 
Rs. 2,97,000 be granted to the 
President on account, out of the
Consolidated Fund of the State of 
Andhra Pradesh, to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1974, in 
respect of ‘Compensation to Zamin
dars’/ ’.

D e m a n d  N o . X L V — C a pital  O u tlay  on  
I m p r o v e m e n t  of  P ublic  H ealth

MR, SPEAKER: Motion moved:
“That a sum not exceeding 

Rs, 1,22,39,000 be granted to the
President on account, out of the
Consolidated Fund of the State of 
Andhra Pradesh, to defray the

charges which will come in course 
of payment during the year ending 
the 31st day of March, 1974, in 
respect of ‘Capital Outlay on Im
provement of Public Health’.”.

D em and  No. X L V I— C a p ita l O u t la y  
o n  S ch em es  op  A g r i c u l t u r a l  Im p ro 

v em e n t  an d  R esea rch

MR. SPEAKER*. Motion moved:

“That a sum not exceeding 
Rs. 2,00,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Andhra Pradesh, to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1974, m 
respect of ’Capital Outlay on 
Schemes of Agricultural Improve
ment and Research’ .” .

Dem and No. X L V II— C a p ita l O u tla y  
o n  I n d u s tr ia l  an d  E c o n o m ic  D eve

lo p m e n t

MR. SPEAKER: Motion moved:

“That a sum not exceeding 
Rs. 2,30,18,000 be granted to the 
Consolidated Fund of the State of 
President on account, out of the 
Andhra Pradesh, to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1374, m 
respect of ‘Capital Outlay on Indus
trial and Economic Development’.’’.

D em an d  No. XLVIII—C a p ita l O u t la y  
o n  M u lt ip u rp o s e  R iv er  S chem es

MR. SPEAKER: Motion moved:

“That a sum not exceeding 
Rs. 1,88,33.000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Andhra Pradesh, to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1974, in 
respect of ‘Capital Outlay on Multi
purpose River Schemes’.” .
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[Mr. Speaker]
Demam ) No. XLIX-—C a p ita l O u tla y  

ON IRRIGATION

MR. SPEAKER: Motion moved:
“That a sum not exceeding 

Rs. 5,78,85,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Andhra Pradesh, to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1974, in 
respect of ‘Capital Outlay on Irriga
tion’.” .

D em an d  No. L—C a p ita l O u t la y  o n  
E le c t r i c i t y  S ch em es

MR. SPEAKER: Motion moved:
“That a sum not exceeding 

Rs. 1,53,80,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Andhra Pradesh, to defray the 
charges which will come m course 
of payment during the year ending 
the 31st day of March, 1974, in 
respect of ‘Capital Outlay on Elec
tricity Schemes*.”,

D em an d  No. LI—C a p ita l  O u t la y  o n  
P u b l ic  W o r k s

MR. SPEAKER: Motion moved:

“That a sum not exceeding 
Rs. 1,72,14,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Andhra Pradesh, to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1974, in 
respect of ‘Capital Outlay on Public 
Works1.” .

D em an d  N o. LII—O th e r  W o rk s

MR. SPEAKER: Motion moved:
“That a sum not exceeding 

Rs 57,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Andhra Pradesh, to defray the

charges which will casme In course 
of payment during the year ending 
the Slot day of March, 1974, in 
respect of <Other Works’.".

D em and No. LOT—Caoteal O ytur on  
F o rs b ts

MR. SPEAKER: Motion moved:
“That a sum not exceeding 

Rs, 72,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Andhra Pradesh, to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1974, in
respect of ‘Capital Outlay on 
Forests’.”.

D em an d  No. L IV —C om m u ted  V a lu e  
o f  P e n s io n s  

MR. SPEAKER: Motion moved:

“That a sum not exceeding 
Rs 15,00,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Andhra Pradesh, to defray the
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1974, in
respect of ‘Commuted Value of 
Pensions’.”.

D e m a n d  N o . L V — C a p it a l  O u t l a y  o n  
S ch em es  o f  G overn m en t  T rading

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 8,61,75,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Andhra Pradesh, to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1974, in
respect of Capital Outlay on 
Schemes of Government Trading’.” .



209 Antihra&udgct, CHAITRA1,1885 (SAKA* D.G. (on Acct.) & 21O

D cm a k s No. LVI—L oa n s  and A d v a n ces  
by  th e  S ta te  G o v e r n m e n t

ME. SPEAKER: Motion moved:
“That a sum not exceeding 

Ks. 0,20,76,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Andhra Pradesh, to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1974, in res
pect of ‘Loans and Advances by the 
State Government’.".

D em an d  N o. II—E x c is e  D e p a rt 
m e n t

MR, SPEAKER: Motion moved:
“That a Supplementary sum not 

exceeding Re. 200 be granted to 
the President out of the Consolidated 
Fund of the State of Andhra 
Pradesh to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1973, in 
respect of Excise Department’.”.

Dem and N o. VIII—S ta te  L e g is la tu r e  

MR. SPEAKER: Motion moved:
“That a Supplementary sum not 

exceeding Rs. 3,17,600 be granted to 
the President out of the Consolidated 
Fund of the State of Andhra 
Pradesh to defray the charges 
which will come m course of pay
ment during the year ending the 
31st day of March, 1973, in respect 
of *State Legislature’.” .

D emand N o. IX — H eads of State,
M in ister s  an d  H eadquarters S taff

MR. SPEAKER: Motion moved:
“That a Supplementary sum not 

exceeding Rs. 1,07,700 be granted to 
the President out of the Cohsolidated 
Fund of the State of Andhra 
Pradesh to defray the charges 
whfch will come in course of 
payment during the year ending 
the day of March, 1973, in 
respect at ‘Beads of State, Ministers 

Headquarters Staff.”,

D em and No. X — D is t r ic t  A d m in is tr a 
t io n  and M is c e lla n e o u s

MR. SPEAKER: Motion moved:
“That a Supplementary sum not 

exceeding Rs. 1,35,800 be granted to 
the President out of the Consolidated 
Fund of the State of Andhra 
Pradesh to defray the charges, 
which will come in course of
payment during the year ending 
the 31st day of March, 1973, m 
respect of ‘District Administration 
and Miscellaneous’.".

D em and No. XII—J a ils  

MR. SPEAKER: Motion moved:
“That a Supplementary sum not 

exceeding Rs. 4,73,900 be granted to 
the President out of the Consolidated 
Fund of the State of Andhra 
Pradesh to defray the charges 
which will come in course of
payment during the year ending 
the 31st day of March, 1973, in 
respect of ‘Jails’.”.

D em and  No. XIII—P o l i c e

MR. SPEAKER: Motion moved:
“That a Supplementary sum not 

exceeding Rs. 1,90,00,000 be granted 
to the President out of the Consoli
dated .Fund of the State of Andhra 
Pradesh to defray the charges 
which will come in course of
payment during the .year ending 
the 31st day of March, 1973, in 
respect of ‘Police’.”.

Dem and No. XVII—E ducation  

MR. SPEAKER: Motion moved:

“That a Supplementary sum not 
exceeding Rs. 1,24,54.400 be Ranted 
to the President out of the Consoli
dated Fund of the State bf 
Pradesh to defray the charges 
which will come of
payment during' the; . y^fe:"'/fefcding 
the 31st day In
respect .of.



3U  Andhra Budget, MARCH 22, 1973 D.G, (on Aort.) & OJS.G, 213,

[Mr. Speaker]

Dem and N o. X IX — P u b lic  H e a lth  and 
F a m xu t P la K n in c

MR. SPEAKER: Motion moved:

“That a Supplementary sum not 
exceeding Rs. 12,43,000 be granted to 
the President out of the Consolidated 
Fund of- the State of Andhra 
Pradesh to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1973, in 
respect of ‘Public Health and Family 
Planning'.**

D em an d  N o. XX— A g r ic u lt u r e  

MR. SPEAKER: Motion moved:

“That a Supplementary sum not 
exceeding Rs. 2,87,48,000 be granted 
to the President out of the Consoli
dated Fund of the State of Andhra 
Ijjradesh to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1973, in 
respect of ‘Agriculture’.”

D em an d  Nof XXII— A n n u a l  H u sban
d ry

MR. SPEAKER: Motion moved:

“That a Supplementary sum not 
exceeding Rs. 18,61,300 be granted 
to the President out of the Consoli
dated Fund of the State of Andhra 
Pradesh to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1973, in 
respect of ‘Animal Husbandry’.”.

D em an d  No. XXIII—C o -o p e r a t io n

MR. SPEAKER: Motion moved:

“That a Supplementary sum not 
exceeding Rs. 17,500 be granted to 
the President out of the Consolidated 
Fund of the State of Andhra

Pradesh to d«fr*y the charges
which will come in course of 
payment during the year ending 
the 31st day of March, 1973, in
respect of ‘Co-operation’.” .

Dem and N o. X X IV — In d u s tr ie s  

MR. SPEAKER: Motion moved:
“That a Supplementary sum not 

exceeding Rs. 9,36,000 be granted to 
the President out of the Consolidated 
Fund of the State of Andhra
Pradesh to defray the charges
which will come in course of 
payment during the year ending 
the 31st day of March, 1973, in 
respect of ‘Industries’ .” .

D em and  N o. XXV—C o m m u n ity  D e 
v e lo p m e n t  P r o je c t s ,  N a t io n a l  E x
t e n s io n  S erv ices  an d  L o c a l  D e v e lo p 

m e n t  W o r k s

MR. SPEAKER: Motion moved:
“That a Supplementary sum not 

exceeding Rr# 87,14,700 be granted to 
tho President out of the Consolidated 
Fund or the State of Andhra 
Pradesh to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1973, in 
respect of ‘Community Development 
Projects, National Extension Ser
vices and Local Development 
works’.*’

D em an d  No. XXVII—O th e r  M is c e l la 
n e o u s , S o c ia l  and  D e v e lo p m e n ta l  

O r g a n is a t io n s

MR. SPEAKER: Motion moved:

“That a Supplementary sum not 
exceeding Rs. 1,65,52,100 be granted 
to the President out of the Consoli
dated Fund of the State of Andhra 
Pradesh to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1973, in 
respect of ‘Other Miscellaneous, 
Social and Developmental Organisa
tions*,**.
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D em and N o. XXVIII—W om en’s
W elfare D epartm en t etc.

MR SPEAKER Motion moved:
“That a Supplementary sum not 

exceeding Rs 25,000 be granted to 
the President out of the Consolidated 
Fund of the State of Andhra 
Pradesh to defray the charges 
which will come m course of 
payment during the year ending 
the 31st day of March, 1973, in 
respect of Women’s Welfare Depart
ment etc’ ”

Dem and N o XXIX—W e lf a r e  o f  S ch e
d u led  T rib es , C a s te s  a n d  o t h e r  

B a ck w a rd  C la s s e s

MR SPEAKER Motion moved
“That a Supplementary sum not 

exceeding Rs 20,61,100 be granted to 
the President out of the Consolidated 
Fund of the State of Andhra 
Pradesh to defray the charges 
which will come m course of 
payment during the year endmg 
the 31st day of March, 1973, in 
respect of ‘Welfare of Scheduled 
Tribes, Castes and other Backward 
Classes’

D em and N o  XXXI—I r r ig a t io n  

MR SPEAKER Motion moved.
“That a Supplementary sum not 

exceeding Rs 2 45,000 be granted to 
the President out of the Consolidated 
Fund of the State of Andhra 
Pradesh to defi ay the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1973, m 
respect of ‘Irrigation’ ”

D em an d  N o  XXXIII—P u b lic  W o rk s

MR SPEAKER Motion moved
“That a Supplementary sum not 

exceeding Rs 16,44,600 be granted to 
the President cut of the Consolidated 
Fund of the State of Andhra 
Pradesh to defray the charges 
which will come m course of 
payment during the year ending 
the 31st day of March, 1973, in 
respect of ‘Public Works’ ”

D em and No XXXV—F a m in e  R e lie f

MR. SPEAKER* Motion moved

“That a Supplementary sum not 
exceeding Rs 30,87,33,500 be granted 
to the President out of the Consoli
dated Fund of the State of Andhra 
Hradesh to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1973, m 
respect of ‘Famine Relief’ ’

D em and  No XL— F o r e s t  D e p a rtm e n t  
MR SPEAKER Motion moved.

‘That a Supplementary sum not 
exceeding Rs 9,50,000 be granted to 
the President out of the Consolidated 
Fund of the State of Andhi a 
Pradesh to defray the charges 
which will come m course of 
payment during the year ending 
the 31st day of March, 1973, in 
respect of ‘Forest Department* ”

D em and  No XLI—M is c e lla n e o u s

MR SPEAKER Motion moved

That a Supplementary sum not 
exceeding Rs 1,16,09,300 be granted 
to the President out of the Consoli
dated Fund of the State of Andhra 
Pradesh to defray the charges 
which will come m course of 
payment during the year ending 
the 31st day of March, 1973, in 
respect of ‘Miscellaneous *

D em and  No XLII— M u n ic ip a l A d m i
n is t r a t io n

MR. SPEAKER Motion moved:
«

“That a Supplementary sum not 
exceeding Rs 13,48,200 be granted to 
the President out of the Consolidated 
Fund of the State of Andhra 
Pradesh to defray the charges 
which will come in course of 
payment during the year endmg 
the 31st day of March, 1973, in 
respect of 'Municipal Administra
tion*” .
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D em an d  Nc* XLVII—C a p ita l O u tla y  

o n  I n d u s tr ia l and E con om ic DEVE
LOPMENT

MR. SPEAKER: Motion moved:
'That a Supplementary sum not 

exceeding Rs. 94,00,000 be granted to 
the President out of the Consolidated 
Fund of the State of Andhra 
Pradesh to defray the charges 
-which will come in course of 
payment during the year ending 
the 31st day of 'March, 1973, in 
respect of ‘Capital Outlay on Indus
trial and Economic Development’.”

'D em and No. X L IX — C a p ita l O u tla y  
o n  I r r ig a t io n

MR. SPEAKER: Motion moved:
“That a Supplementary sum not 

exceeding Rs. 2,ft6,6U.000 be granted 
to the President out of the Consoli
dated Fund of the St t̂a cf Andhra 
Pradesh to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1973, in respect of ‘Capital 
Outlay on Irrigation’.”

D e m a n d  N o . L I— C a p it a l  O utlay  on  
P ublic  W orks

MR. SPEAKER: Motion moved:
“That a Supplementary sum not 
exceeding Rs. 26,91,400 be granted to 
the President out of the Consoli
dated Fund of the State of Andhra 
Pradesh to defray the charges which 
will come in course of payment dur
ing the year ending the 31st day of 
March, 1973, in respect of ‘Capital 
on Outlay on Public Works’.”

Demand No. LV—C a p ita l O u tla y  on 
S ch em es o r  G overnm ent T ra d in g

MR. SPEAKER; Motion moved: 
“That a Supplementary sum not 

exceeding Rs. 5,600 be granted to 
the President out of the Consolidat
ed Fund of the State of Andhra 
Pradesh to defray the charges whfch 
Witt dome in course et payment dur
ing the year ending the 31st day

of March, 1979, in respect of 'Capi
tal Outlay on Schemes of Govern
ment Trading’.”.

Demand No . LVI—Loans and Advan
ces by  th e  State Government

MR. SPEAKER: Motion moved:
“That a Supplementary sum not 

exceeding Rs. 25,22,13,400 be grant
ed to the President out of the Con
solidated Fund of the State of 
Andhra Pradesh to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1973, in 
respect of 'Loans and Advances by 
the State Government’.”.

Mr. Samar Mukherjee.

SHRI SAMAR M U K H E R J E E  
(Howrah): Mr. Speaker, Sir, I rise to 
oppose the Budget placed here. It is 
a peculiar situation. The proper place 
for discussion of this Budget is the 
State Legislature The Legislature is 
there; it has not been dissolved. The 
ruling Congress has the absolute 
majority m the Andhra Pradesh As
sembly Still, the Budget is bei^g dis
cussed m this House. Because of the 
developments there, the administra
tion virtually collapsed and the rule of 
the President has been clamped there 
I am not gome into the merits of the 
Budget, but I want to deal with the 
situation which is now prevailing in 
Andhra Pradesh.

In the statement placing the Budget, 
the Minister has expressed the hope 
that it will not be long before the 
situation m the State returns to nor
mally. I do not know, on the basis 
of which factors the Minister is ex
pecting that the situation will be 
normal very soon, because, for the last 
several months, the situation in Andhra 
is in doldrums. The movement on the 
basis of the demand for a separate 
Andhra and a separate Telangana___

SHB1 M. RAM GOPAL REDDY 
(Nizamabad); That we oppose.



SHRI SAMAR MUKHERJEE;.........
3has reached the stage when the normal 
iiie has completely been paralysed. 
This is the result of the policy pursued 
by the Congress Government in the 
Centre which is now finding its ex
pression m this movement of separa
tion of Andhra. The way the Central 
•Government has dealt with the issue 
when the Question of formation of 
linguistic States was in the forefront, 
after the liquidation of the Nizamship 
and in the initial stage of the forma
tion of the linguistic States, from that 
time, the policy pursued by the Central 
Government m regard to Andhra has 
given encouragement to the tendencies 
of regionalism and separatism and 
uptill now the policy of the Central 
Government has not changed

The Mulki rule introduced by the 
Ni2am who was an oppressive feudal 
lord in order to maintain his rule over 
the people there, has become a handle 
in the hands of a section of the vested 
interests who are using this weapon 
to raise the demand for separation

There are legitimate grievances of 
the people inhabiting Telangana be
cause the area is still backward eco- 
nomica ly and furthermore, because of 
•the policy of the Coagress Govern
ment, unemployment has increased 
•and is increasing at a galloping rate 
So, the problem of employment, the 
living conditions* of other sections of 
the masses, their economic and cultural 
advancement—all these questions are 
more and more coming to the fore
front

Similar is the situation in the 
Andhra area There also, is the ques
tion of unemployment The question 
of economic crisis as well as the back
wardness of certain other areas are 
also coming to the forefront But 
these are the results of the Central 
Government and to get rid of this 
backwardness and unemployment, the 
only way out is the basic change in 
Hie policy of Hie Cenrtal Government 
The growing unemployment, the high 
gwfeag and the gradually increasing
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heavy burden of taxation and further 
and further increase in crimes and 
corruption’—all these are due to the 
policies pursued by the Central Gov
ernment in order to defend and en
courage the monopoly capitalists, the 
feudal forces and the reactionary 
vested interests.

So, m order to remove the back
wardness both in the areas of Telan
gana and Andhra, a real fight is neces
sary against the feudal elements, 
against the monopolists and against the 
vested interests But, instead of lead
ing the people to fight against feudal 
ism, feudal exploitation and against 
the monopoly capitalism and against 
the vested interests, now the people 
are being encouraged and organized to 
fight for their separation, for region
alism That will not solve the pro
blem or unemployment, that will 
will not solve the problem of ris
ing prices, repression, corruption and 
backwardness Peonle are gradually 
coming to fight these monopolists, 
against feudal forces, against high 
prices, against heavy taxation, against 
repression, against corruption A 
united struggle is developing. At this 
time the vested interests and exploit
ing classes are only interested m divid
ing the united movement of the people, 
only to suit the real interest of the 
feudal and reactionary forces They 
do it to bring about diversion In the 
movement In this case the Central 
Government plays a prime ro'e in 
introducing this sort of diversionary 
tactics by giving all possible encourage
ment to regionalism and separatism 
This is now not the picture in And'ira 
alone This is the picture in Assam 
and m so me other areas also. Hits 
tendency is developing throughout 
India. The situation in Andhra has 
all-India repercussion. Instead of 
leading the country on to further and 
further integration and unity, this is 
leading to further disunity and dis
integration. This Is wfeftt we see 
every day. That is itfo# tom  demands 
are being raised every dti£r. Theer is 
a demand being voiced about another
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States Reorganisation Committee and 
saying that India should be divided 
into 50 States and so on, Regional 
demands are raising their ugly heads 
in various other parts. It is raising 
its head not only in Assam but other 
areas also. This is the demand raised 
by Shiv Sena in Maharashtra. What 
is the basic lactor behind all these 
demands?

The reason is this. Instead of fight
ing unemployment and economic back
wardness and vested interests, the 
Government is directing the discontent 
of the people in a different direction 
and now the demand for a separate 
Telengana is being raised. What is 
the basic fact? The basic fact is back
wardness of Telengana, and if lelen- 
gana becomes part of Integrated 
Andhra then Telengana will be domi
nated by the relatively advanced parts 
of Andhra and their unemployed youth 
will not find suitable jobs unless their 
jobs are guaranteed by the mulki rules 
giving guarantee for their jobs as well 
as security of their services etc. That 
is why they raise this demand stating 
about the security of their services and 
provision of jobs and removal of back
wardness.

As regards the contents of these 
demands, they are perfectly justified 
because they are unemployed, facing 
terrible unemployment situation. But 
when the demand is diverted against 
Andhra people, what does it mean? It 
means as if the people of Andhra are 
responsible for the backwardness of 
Telengana. That is an absolutely 
diversionary tactics.

PROP. MADHU DANDAVATE 
(Raiapur): Movement for bifurcation 

Is supported by people in both the 
regions of Andhra and Telengana.

SHRI SAMAR MUKHERJEE: Move
ment for bifurcation has two parts. 
This is the later sta?e. The first staoe 
Was the fight against the Mulki rules, 
for the Integration of Andhra. That 
wag the first stage. But it was divert
ed in such a regional direction that

ultimately the separatist tendency got 
the upper hand and fight against mulki 
rule turned into fight for bifurcation 
of Andhra. This is the logical m u lt 
If you encourage regionalism it will 
lead to divisions. There is no way 
out. Fight for integration of Andhra 
has degenerated into fight for bifurca
tion of Andhra. Where lies the solu
tion? If Hyderabad ceases to be 
capital of the whole of Andhra the 
economic life of Hyderabad city and 
Secunderabad city is going to be 
ruined.

The traders, shopkeepers, businessmen 
and office employees will lose either 
income and lose their jobs. Economi
cally, Hyderabad will be damaged 
severely, and that will affect the em
ployment potentialities for the people 
of Telengana.

So, it is not the people of Andhia 
who are responsible for the back
wardness of the people of Telengana 
Similarly, if the people of Andhra 
think that by bifurcation Andhra will 
solve its problems, I say no. They 
cannot solve their problems by bifur
cation. Bifurcation means the capital 
will be transferred from Hyderabad 
to Vijayawad or some other place 
New establishments require a large 
amount of money. That will increase 
further the taxation on the common 
people; they will be further taxed and 
there will be a further rise in the cost 
of living. The (potentialities of em
ployment will not be covered by 
simply instituting some new offices and 
other things, because the problem of 
unemployment is so very serious. It is 
a national problem. That is why 
some serious thought, sober thought, 
is necessary. Because of rising senti
ments and passions we cannot come 
to the real solution.

The, real solution corner with the 
formula which we axe advancing 
from the very start. It is true that 
to Andhra we are not a force which 
can give a real turn to the movement

t
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ultimately the separatist tendency got
the upper hand and fight against mulki
rule turned into fisht for bifurcation
of Andhra. This is the logical result.
If you encourage regionalism it will
lead to divisions. There is no w ay
out. Fight for integration of Andhra
has degenerated into fight for bifurca
tion of Andhra. Where lies the solu
tion? If Hyderabad ceases to be
capital of the whole of Andhra the
economic life of Hyderabad city and
Secunderabad city is going to be
ruined.

The traders, shopkeepers, businessmen
and office employees w ill lose either
income and lose their jobs. Econom i
cally, Hyderabad w ill be damaged
severely, and that w ill affect the em -
oloyment potentialities for the people
)f Telengana.

So, it is not the people of Andhra
v'ho are responsible for the back
wardness o f the people of Telengana.
Similarly, if the people of Andhra
hink that by bifurcation Andhra w ill
olve its problems, I say no. They
annot solve their problems by bifur- 
ation. Bifurcation means the capital
nU be transferred from Hyderabad
0 Vijayawad or some other place.
Few establishments require a large
mount of money. That will increase
irther the taxation on the common
eople; they will be further taxed and
lere will be a further rise in the cost
if living. The !potentiali|ties of em- 
loyment will not be covered by
imply instituting some new offices and
ther things, because the problem of
nemployment is so very serious. It is
1 national problem. That is why
ome serious thought, sober thought,
s necessary. Because of rising senti- 
nents and passions we cannot come
0 the real solution.

The real solution comes with the
Drmula which we are advancing
■om the very start. It is true that
1 Andhra we are not a force which
m give a real turn to the m ovem ent
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in the correct direction. The princi
ple of the linguistic States is being
challenged through this diversionary
rtlovemerit in Andhra. The principle
<Jf linguistic States, whereby each 
linguistic nationality can have its pro
per scope for development and growth
cinly through linguistic unity, has been
accepted by the entire country and 
by the Central Government, but now
through the diversionary jnovemeiit
in Andhra it has been seriously chail- 
lenged. If you' yield to it, it will
lead to disruption and disintegration
of the whole of India.
13.28 hrs.

[Mr. D e p u t y - S p e a k e r  in the Chair]

The real solution comes in the for
mula whereby both Telengana and
Andhra People can get their legiti
mate grievances to a certain extent
settled and their services and other
things guaranteed. That is why the
2:1 formula, according to the strength
of the population, should be the only
basis for the time being— n̂ot for an 
indefinite period btit for the time be
ing—to integrate both the sectors. Why
the people of Telengana have no
chance to get jobs inside the Andhra
area? If the formula of 2:1 is ac
cepted, the people of Telengana will
get service inside the Andhra area 
also on the basis of the formula.
Similarly, the people of Andhra will
get their jobs inside the Telengana
area on the basis of this formula. On
the basis of this forrnula,. the educa
tional institutions should also provide
seats for the students. On the basis
0f this formula, the entire budget
should be divided. On the basis of
this formula, the people, will start
thinking that “we are all Telugu- 
speaking people and we are of the
same nationality and same State,”
and thereby a sense of integration 
will gradually develop, and the time
will come when the mutual distrust
will be removed. In that case, this 
2:1 formula will become redundant
and the whole of the State will re
main as an integrated State.
3983 LS—8.
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MR. DEPUTY-SPEAKER: Before
I call' the next speaker—

SHRI SAMAR MUKHERJEE: I
shall finish.' I want that on the
Andhra situation, the Government
must reconsider its present stand and
try to accept' and regularise it in the
formula so that the whole State re- 
rnains integrated arid’ the division bet--
ween its people is gone.

MR. DEPUTY-SPEAKER: Instead
of eight’ minutes, the hon. Member
has taken 15 minutes. I do not know
now' to- contkin this discussion witli- 
iii' the tiitte allotted. But before I
call the: next' speaker, I would like
to say that we are taking up all the
three'items together: general discus
sion of the budget, the demands
for grants and also the supplementary
demands. They are all being discus
sed together.

PROF. MADHU DANDAVATEr
Quota of time?

MR. DEI^UTY-SPEAKER: I do not
know. The House has agreed. It is
not I. You have agreed to three
hours.

SHRl Q. VISWANATHAN (Wandi- 
wasH); It ■W'as stated that one hour
more wrould be given at the discretion
o f the Speaker.

MR. DEPUTY-SPEAKER: It is not
for me; it is for the House.

SHRI P. V. G. RAJU (Visakhapat- 
nam>: While speaking of this dis~
cussion .̂ one has to think of the psy
chological attitude. As you know,
every one of us is supposed* to have
three split personalities; conscious
mind, unconscious mind and sub-con
scious mind. We take one attitude
sub-consciously, and we take another
attitude unconsciously. I mention
this because I find that the political
situation in Andhra Pradesh is con
fusing* because educated people’s atti
tude is twofold. Educated people are
bound to be capitalistic in this sense.
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a lt the courts of Andhra, Circar dis
tricts are not functioning. I am told 
by some personal friend* in the legal- 
profession that rural and urban ceil
ings were, .going to be introduced and 
therefore they were tor separation. It 
was because the Government ol 
Andhrq ipraclesh introduced a  land cei
ling >mSl in the month of September 
last yfear but unfortunately the Gov
ernment took nearly four months to 
agree to give their assent to the Bill 
and title rumour in Andhra Pradesh in  
October— November was that if Andhra 
State was separately formed, they 
can and could revoke the rural ceil
ings because that subject comes under 
the State List, and they can pass a re
solution saying that we shall have no 
ceillttgs. I am giving the background 
because w'tifcn we discuss a matter of 
this type, vfe have to discuss the 
psychological aspect also. In the Cir
car districts they feel that that there 
wify be,np employment for them; unfor
tunately our legal system is such that 
employment is only for the rich; only 
the rich people go to courts; poor 
people1*!© hot go to the court. If so
cialism rs brought in the lawyers lose 
their employment potential. There
fore the legal profession in Andhra 
Pradesh is spearheading the separa
tion movement. I am mentioning this 
to you because I am in a sense per
sonally involved. When my eldest 
son got arrested for pro-Andhra atti
tude, some friends came to me and 
said: we are surprised; you are for 
integrated Andhra Pradesh but your 
son is for a separate Andhra. When ? 
asked ray softvfcow he got involved, he 
replied that the masses were for sepa
rate Andhra and he said that the law
yers and the educated were the mas
ses. When the lenders of masses and 
the educated a t*  for' separation, what 
can I do, he said. I am mentioning this 
to syou to show.the way things are 
gpfrig. The educated te India have 
-their own leedgrs&te undid they consi
d e r  What i» called the tt*w  potential 
attitude of mind. That- i*  .‘capitalistic 
in attitude. I am serey to f t ?  th &  but 
it is a fact, and I think the whole of 
the movement in Andhra has taken

what may{ be termed a -claps charm?- 
ter, or class struggle. 4 ,

You know that class struggle if 
epitomised jp  Andhra r Pradesh. W f
are having too many tasks to fultil 
for our people, Therefore, X think 
that to get over tfee difficulty our 
first task jus to unite the people fojr 
the united Andhra Pradesh, , That,is 
the only way by which not only the 
Andhra Pradesh State but also the 
whole of India can progress. , ‘

As we are discussing the Andhr^i 
Budget, I would like to make five
points for the State of Andhra. The
first point that I would like to make 
is this. We are going on to complete 
the outer harbour in Vizagapatnam by 
1974. I think we should also expand 
our Hmdusthan Ship Yard by laying 
one Outer kiel. For the purpose «f 
our ship building, the outer harbour 
that we are 'building should be 
developed on the lines that Japan has 
in the Pacific oteean. The Japanese 
have built up ships Upto 3 lakhs 
tonnes. If Government of India is 
anxious to build ships in the Hmdus
than Ship Yard, they should see that 
they build the ships upto one lakh 
tonnes capacity. Today the position 
is that in the Hindusthan Ship Yard 
builds ships upto 18,000 tonnes only. 
The difference between 18,000 ton
nes, and one lakh tonnes is five 
times bigger, should attempt to 
build ships upto 1 lakh tonnes 
capacity. This is the first point that 
I would like to make. H ie second 
point I would like to make is this. I 
was told by friends in B*k> 20 to 26 
years <«go that they <md Some Ameri
can’ Oil Company * was going to con
duct a survey for exploitation of oil 
and natural g#s. T think the Godawari 
basin w ill have potential of oil. We 
huist try  to go 2KMM9 feet deep down 
to find out whether oil deposit is there 
or not. If w e o u m lve s discover oil we 
may completely exploit that ourselves. 
Why should the Ctovemmen* of Mdia 
go in for expertise nn oil exploitation 
with the ta & gfe  Oil company* I  JseE 
that we should go into th|a «uestten 
in depth.
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In the Godfitafen Basin there is en
ough natural oil potential As a 
matter of fact we may make an 
attempt in MasuLpatam on Krishna 
river where we may dig some bore 
wells for the purpose of extracting oil 

"by digging the wells 10,000 feet deep 
If gas comes it can be exploited We 
"have to findoat whether natural gas 
is available in the Godawan basin al
so If so, we may exploit the potential 
of oil by digging these bore wells The 
other point that I would like to make 
is this Andhra Pradesh, as you 
know, is a great agricultural State 
I f  has got enough water resources 
The Government of India has a chance 
to conduct an aerial survey for find
ing out thfc water resources A t the 
present moment the Andhra Pradesh 
Government does not survey areas to 
see if there is underground water But 
unfortunately, the cost of survey is too 
high As a matter of fact I myself 
am a person who applied for permis
sion for conducting the underground 
wa4er survey m my land But, un
fortunately the Government said that 
they would pay so much of money, and 
did not want to survey the 
land The ryots cannot afford that 
cost But, unfortunately, the times 
have changed I was unable to go 
•to Government for conducting the 
water survey Therefore, 1 could not 
afford to have m y owh land surveyed 
for water resources I suggest that 
the Government of Andhia Pradesh 
should survey the whole of Andhra 
area free of charge and inform the 
general public

Sometime back I wrote to Mr 
Dhar the Planning Minister that we 
should develop the whole area of
50,000 acres comprising the Arku 
Valley and also an area between Bas- 
tar District in M P , KOraput District 
in Orissa and Srikakulam and Vizag 
-districts hi Andhra Pradesh by having 
a joiht multi-purpose project under 
the name of Dimdakaranya Ibis is 
the area where Government of India 
has reserved * r  tribals and I suggest

that the Government of India should 
take up a multipurpose project in this 
area

In Delhi the World Atomic Energy 
Organisation has already put up a 
big laboratory under Dr Swamrna- 
tihafn the southern region also, 
there should be a laboratory for the 
use of atomic energy for agricultural 
purposes May I suggest that a joint 
project can be established in the 
Arku Valley area I have mentioned 
above’  I suggest that the Govern
ment of India can have a second 
institute like the Pusa Agricultural 
Institute for the development of agri
culture in the south

SHRI BHOGENDRA JHA (Jai- 
nagar) Sir, it is not a very good 
thing that we have to discuss the 
budget of Andhra Pradesh, which nor
mally ought to have been the con
cern of the Andhra Legislative As
sembly But this very lact brings mto 
focus the reality that such opportunis
tic majorities that the Congress Party 
is building by inviting landlords, de
fectors, etc are bound to crumble like 
a pack of cards We have seen it in 
Orissa and m Andhra They cannot 
do without the landlords When the 
landlords threaten to quite, they are 
afraid That is why they are coming 
back and getting out This is why I 
say that this party cannot be depen
ded upon m times of crises for giving 
a stable government unless it gives 
up its opportunistic policies In 
Onssa, it has clearly boomeranged 
and we saw how the defectors came 
and went In Andhra we are seeing 
how opportunistic attempts are made 
to patch up certain things without 
solving the problem We all know that 
the basic cause the root cause, is un
employment Still, this problem is 
not being tackled seriously, dither m 
Andhra or m any part dE ttie eouritry, 
on a national basis “this basic factor 
again and again w ill give opportunity 
to various forces tfc utilize the situa
tion, to misuse the stawtien, to orga
nise agitations of various types on a
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linguistic, cast* or communal basis. 
This »  the warning that the country 
should be vigilant It was because 
we coufcl «KMt solve these problems that 
the Lek Sabhft has been dissolved.

MR. BSPUTY-SFEAKBR: The
Lok Sabha has not been dissolved. 
Otherwise* you would not be here to 
speak.

SBSt.% BHOGENDRA JHA: I was 
speaking oi  the last Lok Sabha.

The people now find that their 
hopes have not been (fulfilled. The 
Congress Party may think that they 
have got the mandate for five ye&rs, 
but the people are not prepared to 
wait for five years. They are getting 
impatient and in many places they 
have aliSeady become impatient. Un
less their energies are properly uti
lized, they ate  bound to be used on 
agitations and tilings of a destructive 
nature. So, a serious effort must be 
made to end unemployment and to 
remove the backwardness of the coun
try. It cannot be done by depending 
on the monopolists and the landlords, 
as the Government seem to do today

So far as Andhra is concerned, 
the situation has worsened because, 
apart from the basic factors, there 
was delay in coming to a decision. 
If the five-point formula of the 
Prime Minister had come earlier, per
haps the cataarophe could have been 
averted. But this Government seem 
to think that by delaying and by 
sleeping over the issue, they can solve 
them. The Central Government and 
the leaders at the ruling party are 
responsible for delaying a solution of 
the Andhra problem and giving an 
impression to the troublem akers that 
they can have their Way.

T505 MINISTER OF STA TE  IN THE 
MHH0TRY OF FINAN&8 (SHRI K. 
Hi QM^NESH): Let him be a little
okaective. If g m r * y  has iwpeased, 
tfce*4fc* strength of his-party would 
!*v%  iw w s e d .

SHRI BHQGBKEWA JHA, 
again, Jm a rnifrMwnac. QawMMwriiaai 
never ototm  of fswwty. It ia m  
pom & r pMjtoeaptor. U % i t  paattftw* 
phUasogfey aa#  rat a negative <me. 
Pwwfer ia n et needed for our growtfc 
That u  why we do net want poverty.

In AtidHra even though the land 
ceiling Act was enacted, the assent o f  
the President to that enactment fear- 
been delayed. As correctly pointed 
out by the previous ?peaker, this gave 
the provocation and opportunity to the 
landlords in Andhra to plan their 
course of action. Most of the land
lords changed themselves into whole* 
salfers, cinema ilbuSe owners and even 
moneylenders. The wholesale trade 
in rice also has not yet been taken 
over by the Government. That is 
being delayed Now we see the 
private bua-owners destroying and 
damaging the State Transport buses.

The Minister wanted me to be 
objective. Only yesterday I asked a 
question which readi:

“Will the Minister of Home Affairs, 
be pleased to state*

(a) the total number of the 
Offices of Revenue Department* 
Income-tax, Sales-tax and the State 
Transport buses attacked or des
troyed by Andhra separatists and 
the motivation behind these tar
gets;

(b) the number of places and 
integffctionist legislators of pdM* 
tical workers attacked b y the 
violent separatists; and

(c) the sources of material 
support of the separatists, both 
Indian and fftreigtt T

We have got the inforn»tion tfoa* 
revenue records were burnt purposely 
to s^v* t3be lands of landlords; the 
income-tax records were burn* pur
posely. Tbpn vmfad Interest hav*
purposely: fcawt fU tim * 
The students. Iw m  no, &teswt *n 
that 
vested M m fcW
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4 1 Hew, jtfter spwaral month* ol
trouJafc, the Central Government's 
otpiy is  »tfcat |pM}ts are  being ascer
tained. Xfca* is ft balf-line reply. Our 
.feeling if that this is being purposely 
concealed A  lot of damage has been 

‘caused m Jlayalseema and in Telen
gana area. In many famine-stricken
parts, even normal relief work could 
not be carried on. Even the sanct
ioned amount has remained unspent 
Perhaps, now, the Minister w ill come 
forward and say that the financial 
year is ending.

I want to give certain suggestions 
here. Firstly, the relief work in 
Rayalaseema and Telengana area 
should be continued upto next Sep
tember when the next kharif crop 
w ill come. Otherwise, .starvation 
deaths will begin on a large scale.

Secondly, the Land Ceiling Act 
must be strictly and speedily enforced 
and surplus land taken over and dis
tributed.

One fact must be stated here that 
the majority of the people in Andhra 
and Telengana and in Rayalaseema 
area, all taken together, are for an 
integrated State. They are for a 
united Andhra Pradesh. If there is 
a free and fair view taken, the peo- 
pie w ill unmistakably give the verdict 
that Andhra should remain united

My first suggestion is that full de
mocratic rights and liberties must be 
restored. Those who attack public 
meetings must be put behind the bars. 
Those who burr, the houses of legis- 
latbrs, even Congress legislators, must 
be put behind the bars The ring 
leaders who are behind the crimes 
and who have cried for a separate 
Andhra from the country itself are 
being invited by the Central Govern
ment for talks and they are being 
treated as guests. The attempts are 
beta# made b y  the opportunists to 
take advantage of the situation with-

d*pe*flihg upon the views of the
1

people and taking them itfto consi
deration. 90, the first important 
task of the Central Government is 
to enforce freedom of holding public 
meetings and total civil liberty should 
be there. Even now, the people axe 
not in a position to hold public meet
ings. Even the bombs are being 
thrown at public meetings. It is the 
responsibiity of the Central Govern
ment to see that that should not hap
pen.

Then, the allegations are being made 
by some persons against the C.R.P. 
We are against all excesses. There 
should be full freedom of thought and 
action, full freedom for holding pub
lic meetings. That right must be 
protected at all costs even by using 
the C.R.P., it necessary.

Then, big public sector projects 
must be started in Telengana area. 
Apart from giving employment, giv
ing jobs to the people, this will in
culcate an idea of integration among 
the people m Telengana area

Lastly, I would say that there 
cannot be any dependable solution 
based on any compromise with those 
who are today determined to destroy 
the unity of Andhra Pradesh. They 
have caused a lot of damage to pro
perty worth crores of rupees. It is 
directed only towards public sector, 
towards State buses, not private 
buses; toward only railways and the 
Posts and Telegraphs. No compro
mise can give a solution to this prob
lem. If the ruling party and the 
Government have the guts, have the 
honesty, to depend on their own peo
ple belonging to their own party, who 
have been loyal to their policies that 
w ill encourage the people and the 
masses who stand for th$ unity of 
Andhra, and that w ill facilitate the 
solution of the problem.

My last request Is HO* The Budget 
proposals fall abort ^ g iv in g  adequate 
relief for dn>ugb$ an*a4equate fund*
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for development. Provision for more 
funds oh these accounts must be made 
so that people can be employed on a 
bigger scale and the ftssiparous tend
encies are effectively fought.

SHRI K. KAMAKRISHNA REDDY 
(Nalgonda). Mr. Deputy-Speaker 
Sir, I rise to support the budget of 
Andhra Pradesh for the year 1973- 
74. It is unfortunate that the Budget 
of Andhra Pradesh is being passed 
by this Parliament instead of by the 
State Legislature. Had the Central 
Government honoured the feelings of 
the public of both Andhra and 
Telengana regions, the matter could 
have been settled by this time peace

fully, cordially and in a good 
atmosphere. The people of both the 
regions, Andhra and Telengana, are 
for bifurcation. If the Central 
Government has any doubt about 
their ’ feelings or opinion, they could 
have an opinion poll and go by the 
verdict of the opinion poll in both the 
regions.

Now I come to the Budget of 
Andhra Pradesh. The Budget shows 
some surplus nominally, but it is 
disheartening and discouraging. Out 
of 21 districts of Andhra Pradesh, 14 
are very backward, particularly the 
Telengana and the Rayalaseema 
regions. They have to be attended 
to and spccial assistance should be 
given by the Central Government

If you see the outlay of last year 
and the outlay of this year contained 
in the Budget proposals, you will 
find that it is becoming less, making 
the backward State more backward.

In this connecton, it is not out of 
place to mention fhat, recently the 
hon. Minister of Railways, Shri L. N. 
Mishra, has promised that the line, 
Nadikude to Bibinagar, is under 
active Consideration and will be taken 
up, He has has said this yesterday in 
his speech on Demands for Grants. 
I pay toy hearty thank* to Shri L.N.

MishxSu I also pay my hearty thanks 
to Shri Sarin, Who has promptly and 
very quickly acted when the Railway 
Board asked the State Government to 
give land at the cost of the State 
Government; he has taken a very 
quick action. If this line is taken up, 
I am sure, more than 10,000 labourers 
will be employed for a period of 
three years. The whole line passe? 
through backward, scattered and 
drought-affected area. There are also- 
other areas which are backward and 
drought-prone areas. Special attention 
has to be paid for relief works, but 
the Budget shows that nothing is 
provided.

The problem of drinking water 
supply is acute in the twin city of 
Hyderabad and Secunderabad, and 
also in rural areas In Hyderabad- 
Secunderabad, bores are being dug by 
rigs The whole twin city is covered 
with drainage system, and by this,, 
the dirty water is also coming from 
the bore-wells and it is going to affect 
the health of the people. There is no 
other go for Hyderabad-Secndrabad 
except taking water from Osmansagar 
pipeline. I note with satisfaction that 
in the Budget under Demands for 
Health, Government has made a 
special provision for taking water 
from Osmansagar pipeline. This 
should be attended to immediately, 
so that the acute scarcity of water in 
the twin city is removed, particularly 
as summer months are coming with 
regard to the rural areas, special rigs 
ar» necessary. The rigs which are at 
present at the disposal of the Andhra 
Pradesh Government are not suffi
cient. I am sure some rigs which are 
coming from abroad, will be deployed 
in the whole of Andhra Pradesh area 
for giving at least the minimum 
facility of drinking water. I hope the 
State Government as well as the 
Central Government will look into1 
the matter and speedy action will be 
taken by them.
14 hrs.

Not only is there the question o f 
drinking water, there Is also power
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shortage. i'll! now, the Plan outlay 
does not show either a shortterm or 
a loiigterm solution for the power 
shortage. This power shortage has 
affected not only the industrial pro
duction but it is also affecting the 
operations ol agricultural production. 
This should be immediately looked 
into, 'the proposed expansion of the 
thermal generating capacity at 
Kothagudem should be given top 
priority and executed quickly in the 
same way, the Nagarjunasagar project 
pumped storage power generation 
scheme should be expeditiously im
plemented and the Upper Sileru and 
Srisailam hydro-electric projects
which have fallen very much behind 
schedule should be speeded up by sub
stantial financial assistance from the 
Centre. 1

In the same way, the Singareni
coal deposits must be utilised to set up 
a supper thermal power station ax 
Kothagudem and Vijayawada, to 
meet the growing needs of power of 
not only Andhra Pradesh, but the 
entire southern region.

About fodder, there is an acute
shortage of fodder in the whole State 
and cattle have to be protected. Fod
der depots must be opened in every 
block and fodder should be suplied to 
the public at a nominal rate which 
may be subsidised by the Government.

As I had mentioned already, 14 dist
ricts out of the 21 districts of Andhra 
Pradesh are very backward and since 
the past four or five years drought 
and famine conditions are prevailing, 
but no provision has been provided 
for them. Moreover, the Central Go
vernment is providing special incen
tives and inducements for establish
ment of Industries in backward areas. 
But, in spite of these inducements and 
incentives, no industrialists are coming 
forward to take advantage of them 
and set up industries In those areas 
because the question of infra-structure 
like electricity, roads etc. is there. 
Therefore, the licensing authority 
should alvo see to it that industries are

located in backward districts and also 
an infra-structur© programme should 
be taken on hand for providing elect
ricity and communications etc.

About foodgrains, there is a scarcity 
of foodgrains. Even though the Cen
tral Government have supplied some 
foodgrains, they are not reaching the 
rural areas and the needy people. 
Therefore some sort of informal ratio
ning in the scarcity areas should be 
adopted in the whole cf Andhra State.

Now, the Budget proposals of 1973* 
74 are not encouraging. While there 
was a provision of Rs. 97 crores in 
the Budget for 1971-72 there is only 
a provision of Rs. 87 crores which is 
quite disheartening. Not only that, 
out of Rs. 97 crores sanctioned in 
1972-73 Budget, they could spend only 
Rs. 72 crores. I know the previous 
government were not interested in the 
development of the State. They were 
always engaged in internal squabbles 
and never devoted any attention to 
the development of the State. Now 
we have a very able Adviser to the 
Government and I whole-heartedly 
congratulate Mr. Sarin for his taking 
a keen interest in the development
al activities and in solving the prob
lems of the public. Last year, due to 
the inefficiency of the Government, 
even though a popular Government, 
several firings had taken place. In 
spite of that no judicial enquiry has 
been set up against anything I wish to 
tell the Central Government as well 
as the President’s rule which is there 
m charge of Andhra to take this 
factor into consideration and set up 
judicial enquiries in such cases.

Last but not the least. In both the 
Telengana and Andhra regions, their 
unanimous voice is for bifurcation. 
What Mr. Bhogendra Jba has said is 
not correct; he said that maliciously on 
a party basis. He is neither concern
ed with Andhra nor with Telengana 
He comes from Bihar iand he has not 
visited these parla. The Vbice of the 
people should be Imntted. There 
should be immediate b&dycatfon which 
should be done ub$er the dynamic 
leadership
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Gfmdjii. I request th.pt the demand 
lor biitircation should be accepted by 
Central leaders. If  any doubt arises 
an opinion poll should be taken and 
the vardiot of th# people should be 
binding on us. With those sugges
tions I support the Budget

SHRI G. VISWANATHAN (Wandi- 
wash): I hope this is the first time and 
also the last time when this Budget 
is presented before this honourable 
House. I want the Central Govern
ment to restore the elected Govern
ment of Andhra and Telegana so that 
the other budget should be presented 
to those Houses if that the wish of the 
people.

When one goes through the Budget 
one finds so many items of revenue 
and expenditure being debited or cre
dited for Andhra and Telengana re
gions. But I wish to point out that 
both the regions. Andhra and Telen
gana, are facing severe drought and 
there is no drinking water and vari
ous, such problems are faced by the 
districts including the capital city. 
There is acute power shortage affect
ing both agriculture and industry. 
Shortage of kerosene is there. Short
age of diesel oil, sugar, and cement is 
there. So far no action been taken. 
Even the Speaker of the Assembly 
which is suspended—that is, the As
sembly is suspended, but the Speaker 
continues, he is not suspended,—has 
given a memorandum to Governor 
saying about these shortages, but no 
action has been taken so far. I expect 
the Government to take immediate 
steps to reduce the grievances of peo
ple in this regard.

I am surprised that the budget pre
sented here is a surplus Budget. No 
major project is taken up in the 
coming year 1973-74, there is no mas
sive progcaflom* for providing jobs 
aqfjl eventing employment potential. I 
cannot blame this Qovewosnent fully, 
because np attempt way made to moblr 

resource* by the la*t Cabinet 
wty<3t, want oyt of o®c*t Nara- 
■tp&a ffpo Cabinet It went unsung

and unhonoured nearly making Qp  
vernment treasuries empty aqd now 
they find it difficult to meet even onUv 
nary eexpehses. This surplus i$ be
cause of the massive and extensive 
borrowing from Central Government, 
from the Reserve Bank of India and 
so on and so forth. For current year 
they show surplus; next yea; also they 
show surplus. I am surprised about it

Sir, when I went through the budget 
for the coming year, 1973-74, it was 
interesting to note that the grants-in- 
aid from the Central Government is 
Rs. 56.31 crores; the loans from the 
Central Government is Rs. 75.26 crores. 
But, on the otherhand, the interest to 
be paid to the Central Government by 
Andhra Pradesh is Rs. S4.96 crores, 
and still more* the repayment of the 
loans to the Centre is Rs. 76 24 crores 
Let me point out that the loan that 
the Central Government is giving is 
Rs. 75 crores and the repayment that 
Andhra Pradesh is to make to the 
Centre is Rs. 76 crores. What are you 
giving to Andhra Pradesh? You call 
it Central grant or a Central aid? 
What you are giving, you are taking. 
Hence, the DMK party pleads that 
the State's resources should be elastic 
enough so that they can manage their 
own affairs. But this is not so.

I find that the betterment levies are 
already being collected in respect of 
the still-born Godavari barrage. I want 
to know from the Government how 
much allotment is required and when 
you are going to complete the Goda
vari barrage.

Then in the budget, you will be 
surprised to know, and I am pained 
to see that the entertainment and 
hospitality expenses of Raj Bhavan in 
Hyderabad runs to Ra. 17.93 lakhs. 
My hon. friend Shri Ram Gopal Reddy 
was pointing out that out of the 21 
districts, 15 are affected by drought. I 
want to know why in thepe circum
stances, Rs. 18 lakhs are going to be 
spent Tb$pe also, A&dlira Fiauean’o 
contribution is Rs. 11.05 lakhs and 
Telengana’s share comes to Rs. 5.9$ 
lakhs tor the entertainment allowance 
alone, 1 do not wfch to enter into any
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mope paint about the Governor, but 
amnway, whtt* his salary k  Us. 59,000, 
the. entertainment allowance is RS. 
174M lakh*. Rax Bhavans should prac
tise economy betore preaching to the 
people.

Then when I want through the sup
plementary demands for 1972-73, the 
first thing that struck me was a point 
about Jhe Chairman of the Regional 
Committee. There is a regional com
mittee for Telangana to safeguard the 
interests cf the backward districts. 
What is happening is, to furnish the 
office-rooms of the Telengana Regional 
Committee Chairman, Rs. 13,075 have 
been allotted. This is how the back
ward people are being safeguarded. 
Again for jails, police and the army, 
how much is the Government of An
dhra Pradesh going to spend? Rs. 2 4 
crores. 1 do not know how many of 
the people were arrested and kept in 
the lock-up It says because of the 
agitation this additional expenditure is 
necessary I want to know from the 
Government hew many are still kept;
I want all the prisoners—these agita
tors—to be released and you must 
withdraw the army Only for the army 
they have so far spent Rs 45 lakhs, 
and surprisingly enough, the head 
under which this expenditure is met 
is “Miscellaneous” . We have to spent 
for the army Rs. 45 lakhs from Andhra 
Pradesh.

Again for the backwardness cf the 
nine distncts of the Telengana region, 
the Telengana Regional Committee, 
known as the TRC was formed. There 
are sub-committees and ad hoc com
mittees also created to look after the 
interests before the proposals are sent 
to the Assembly. But what happens’  
The TRC could not function effective
ly for very many reasons. The main 
reason in because of the delay in the 
implementation of its proposals. ‘I 
would like to quote one thing to show 
how there was delay in the implemen
tation otf the TRCs recommendations, 
by the Government. On the 14th Sep
tember, 1959, the TEC recommended 
the fixation of the cost of houses built 
by  the tower income group housing

scheme. The correspondence between 
Andhra Governaaent and the Andhra 
Pradesh Housing Board was going oiv 
from 1959 till March 1969. I do not 
know what happened later on. There 
was another recommendation made 
m 1960 regarding the allocation of the 
balances under the Industrial Trust 
Fund and the RTC which was to be 
decided after a discussion between the 
Chief Minister, the Minister of Labour, 
Transport and Finance. The meetings 
have been postponed repeatedly and 
the matter was not decided even in 
1968 There was eight years delay.

Agam the sub-committee on deve
lopment wanted information on priori
tise on rural electrification fixed by 
the Public Works Department. This 
matter was pending for more than six 
years. This is how the committees 
was not functioning effectively. Telen
gana has always seen a surplus budget 
the mam reason being that whereas 
the consumption of liquor was prohi
bited in Andhra, Teleangana area was 
always wet. (Interruptions).

I need more time; I have already 
informed the Minister.

MR DEPUTY-SPEAKER : You
might have informed the Minister; 
that is none of my business. Your 
time is what is alloted to your party 

(Interruptions) when the Chair 
says one sentence, it has taken two 
minutes; when the members say 
hundred sentences, they take only 
half a second'

SHRI G. VISWANATHAN : When 
there was difficulty, between the 
Government and the Telangana Regio
nal Committee they appointed Kumar 
Lalit to determine, the Telagana sur
pluses and according to him the net 
surplus was Rs 38.20 crores whereas 
according to the TRC. the Telangana 
Regional Committee, it should be 
Rs. 107.13 crores including half of 
the revenue deficit of the 
Andhra region and the Telagana 
share in the erstwhile Hyderabad 
Government securities. To resolve 
that dispute the Ptfme Minister
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appointed the jBhargava Committee 
which concluded after taking into 
account both the views that the sur
plus should be Rs. 28.34 crores. It is 
interesting to note that the surplus 
varied under various Chief Ministers, 
according to Dr. Narayana Rao, a re
search scholar, when Sanjiva Reddy 
was Chief Minister that is 1956 to 
1960 and 1962 to 1964, the surplus was 
Hs. 34.56 crores but it was only Rs. 2.21 
crores when Sanjivayya was the Chief 
Minister between 1960 and 1962. Dur
ing Brahmananda Reddi’s period it 
was restrieted and there was no sur
plus, that is 1964—68.

In the Five Year plans tne TR: 
wanted that Telengana’s share in 
State resources should be 42.56 but 
Government gave in the rcatio of 2: 1. 
They objected that it has affected the 
Scheduled Castes and the backward 
class people but the Government dvi 
not consider it. A sub-Ccmmittee of 
the TR!C on the white paper discus
sing the Teleangana services said: 

“The Government in the General 
administration departments always 
felt that the Telangana region was 
annexed territory to the erastwhile 
Andhra State and as such the An
dhra probationary rules had always 
a preference to that of the rules 
and regulations prevailing in the 
erstwhile Hyderabad State.’*
Telanganes feel that in the present 

state all posts of power, influence and 
authority go to tho Andhras, posts 
like the Chief Minister, Chief Secre
tary, Speaker, Chairman of the 
Council, etc. and only posts such as 
the Deputy Chief Minister, Deputy 
Speaker, Deputy Chairman, Addtional 
Chief Secretary, etc. come to them. 
That is how this feeling is growing.

But the Andhra are arguing this 
way----

MR. DEPUTY-SPEAKER: You said 
you would conclude in five minutes.

SHRI G. VISWANATHAN: I am 
quite relevant

MR. DEPUTY-SPEAKER: I know 
you are relevant but I am restrained

by time----  {Interruptions). I do not
know; if the House wanted they 
could have fixed ten hours for this, 
discussion an<j[ it will be very conven
ient ter the Chair. You can take one 
minute more to conclude.

SHRI G. VISWANATHAN: How is 
it possible??

MR. DEPUTY-SPEAKER: Than I 
shall call the next speaker.

SHRI G. VISWANATHAN: Accord
ing to Andhra, all this talk of Telan
gana surplus is a myth and mirage 
and they say that all the receipts from 
Hyderabad city are credited to Tela
ngana unless they specifically relate 
to Andhra region. The result is that 
about Rs. 34 crores per annum are 
credited to Telangana. On the other 
hand about R's. 26 crores being two- 
thirds of the expenditure on city is 
debited to Andhra. They also say that 
about 75 per cent of the income from 
road transport from inter-regional 
routes goes to Telangana. In the 
Fourth Plan, they argue that taking 
into consideration the resources mobi
lisation and two-thirds central assist
ance, more than two-thirds share 
should have gone to Andhra Region 
but that has not been accepted. The 
NGOs cf the Andhra region say that 
their chances are generally diminish
ing in Hyderabad city. According to 
them the number of Telanganita em
ployees which was 3109 in 1969 had 
gone up to 6402. Hence they contend 
that the alleged injustice to Telangana 
is a myth............

MR. DEPUTY-SPEAKER: Please
conclude now.

,SHRI G. VISWANATHAN: How
are the Government going to solve 
this problem? Do they think that with 
the help of the CRP the movement 
could be suppressed? What is happen
ing in the last three or four days? You 
know what happened in Cuddappah. 
Police entered the home of NGOs with 
batons; firing took plwee. Two NGOs 
were killed inside that home. Do 
they think that by arresting the lea
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dens, by arresting people the agitated 
mind of the Andhras could be suppress 
sed... . (Interruptions).

Shri Subba Reddy was invited to 
Delhi for talks. We thought that 
spmething was going to happen. What 
happened was nothing but a meeting 
with the cross-examination. He was 
asked whether he went to Madras and 
met Shri Karuna Nidhi. He was alsc 
asked to meet Shri S. D. Sharma. This 
is all nothing but buying time. No 
doubt Shri Sharma was a serious 
man. But nobody takes him seriously! 
That is the difficulty in the Congress 
Party.

In Andhra Pradesh the case of re
instating Shri Ramakrishna Rao, NGO 
was not Considered by Government. 
How is the N.G.O. going to cooperate 
with Government?

Even in many countries the demand 
by the people for a separate State is 
conceded—whethdr it is (the /U.S^A.1 
U.S.S.R. or even the other countries. 
Whenever there is pressure from the 
people for a separate State that is con
ceded by them. I want the Govern
ment to take the people into confi
dence, if they want to have someby- 
elections for some constituencies let 
them have it. If Government wants a 
solution to this problem that should 
be acceptable to both the Tel^nqana 
and Andhra people. You cannot exter
minate the leaders by suppressing the 
movement. If you do so, it will boo
merang on the Government.

SHRI P. VENKATASUBBAIAH 
(Nandyal): Mr. Deputy Speaker Sir,
I rise to support the Andhra Pradesh 
Budget I am not also happy to get 
this budget approved by Parliament. 
But, circumstances have compelled us 
to take this extreme step.

The imposition of President’s rule 
in Andhra Pradesh is quite different 
from the other States. Here this is 
not due to the political instability or 
because of any border or language 
trouble that the President’s rule has 
been imposed. No such thing has

taken place. In Andhra Pradesh 
some regional feelings have been built 
up over the years the main reason 
being the regional imbalance and re
gional disparity.

I also associate myself with the 
sentiments of Shri Viswanathan when 
he spoke about the police firings that 
had taken place about two days oack 
in Cuddappah. According to the press 
reports, if they are true, it was a mcst 
improve ked and unnecessary firing. I 
also feel that this should not have 
been done. I am happy to note that 
the Advisor’s regime has immediately 
ordered a judicial inquiry. This inci
dent has only provoked the people and 
created more complications thereby. 
Andhra State is in the State of paraly
sis. There has been a continuous agi
tation by the N.G.Os for more than 
100 days and as a result the entire 
developmental activities have come to 
a standstill. I donot know why the 
N.G.Os got into this political struggle. 
After all it is their duty which they 
owe to the people of Andhra Pradesh 
to serve them well.

Hundreds of villages are going with
out drinking water. As a result of the 
agitation many works have come to a 
standstill. The prices are sky-rocket- 
ing; electricity is not made available 
and agricultural and industrial pro
duction have come to a standstill. At 
this stage I do not think it is wise on 
the part of prudent and patriotic 
N.G.Os to go on strike.

I wish even now better counsels pre
vail and they will resume their work. 
Their demands can be considered 
sympathetically bv the State Govern
ment. I am told t^e leaders of N.G.Os 
also have agreed to resume work.

One redeeming feature is there has 
been a growing appreciation among 
the people of Telangana that Sn order 
to preserve the integrity of the State 
such of those things which are incom
patible with emotional integration of 
Andhra Pradesh should be removed. 
I feel the time will come soon when 
all these matters will be thrashed out



.243 Andhra Budget, MARCIJ $2, 1973 D. G. (on Acct.) & D. S. G. 244

[Shri P. Venkatasubbaiah] 
to the sa\ i sfaction of both the regions 
within thi framework of an integrated 
State and again Andhra Pradesh will 
play its constructive role in national 
affairs. A.ndhra Pradesh is the fourth 
largest State and Telugu is the second 
biggest language. 1 am sure the 
Telygu-spoaking people will once again 
rise to the occasion and play a useful 
part.

About regional imbalances, I speci
ally plea-J for the development of 
Rayalaseema and Telengana. In this 
bargain, Rayalaseema has loBt very 
heavily. There was a project called 
Sangamei/waram sanctioned bv the 
composite State of Madras. It was 
about to be executed but the friends 
in the coastal districts started an agi
tation saying that this is going to 
benefit Gwingleput and Madras city. So, 
it was shelved. If that could have 
he>enf executed, the entire Rayala
seema region would have immensely 
benefited. Instead, the Khosla Com
mittee whs appointed and they recom
mended the Nagarjunasagar project, in 
their report they said that the needs 
of Rayalaseema must be first met, 
that at least 200 TMC must be let into 
the Pennar basin and two canals 
known, an East West canals must be 
taken up for irrigating the famine- 
stricken Rayalaseema. But it was 
given the- go-by and instead the Sri- 
sailam hydro project was sanctioned. 
Panditji, while inaugurating the Sri~ 
sailam project, made a speech which 
raised th« hopes of the poverty-stricken 
Rayalase* ma people. He said that the 
irrigation aspect of Srisaiiam project 
will be considered. I hope and trust 
that his illustrious daughter will fulAl 
the aspirations of the people of 
Rayalaseema. Unless the East West 
Canals are not constructed, there is no 
hope for Rayalaseema. Hie rainfall 
in Rayalaseema is only 20” and this 
year it has come down still. There 
is acute scarcity of drinking water. 
Even rigs going upto 500 or 600 feet 
could not find water. 80. the condi
tion in Rayalaseema is much more 
frightening.

There was an article recently on the 
IWutrtmted Weekly of Iiidki by Dr. 
K. Ik Stfeo about the linking of Ganga 
and Cauvery. I have great respect 
and regard for him. In that align
ment, he is bringing the link canal 
somewhere near Nagarjunasagar, set
ting aside the more poverty-stricken 
areas of Rayalaseema and le*engana. 
I appeal to him that this mistake 
should not be committed. The align
ment should be such that the lmk 
canal passes through Tungabhadra, 
Krishna and Pennar, so that Rayala
seema will get immense benefit by this 
stupendous, historic and monumental 
project.

Coming to the Andhra budget, as 
Mr. Viswanathan said, it is an artificial 
budget, except for getting grants and 
loa(ns and repaying to the Reserve 
Bank because there was a terrible 
overdraft There is nothing for de
velopmental works. Andhra is now in 
a most pitiable condition. Once con
sidered to be the rice V-owl, it is now 
begging for food irom other States. 
The reasons are obvious. No attempt 
has been made so far to look into the 
economic aspects of this unfortunate 
State. Even though there was stability 
of administration ,there was no econo
mic improvement.

A big chunk of the Plan allocation 
has been taken away by the Nagar
junasagar proiect. Its estimate went 
up from Rs. 75 crores to Ra. 200 
crores. I do not think it wouU be 
possible for any other project to be 
taken up in Andhra for at least 50 to
00 years. All the medium and minor 
irrigation projects in Rayalaseema 
have been shelved because of want of 
resources. There are two or three pro
jects in Kumool and Cudappah where 
even the foundation has been laid 12 
to 15 years back. Still they are wait
ing execution. I do not know whether 
the foundation stones will be allowed 
to continue there for long. For in
stance. the Varadarajaswami Project, 
the Ghajsuladinnu project a»d the Puli- 
veniela project in Rayalaseema are 
not catwd for because funds are
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diverted to Nagarfunasagar. Similarly, 
there is tfie Pochampad project oh 
Godavari in Telengwaa. Thas is a 
multipurpose project which would 
have brought in great prosperity to 
the people of Ttlegtna, if it had been 
accepted the original four. Then there 
is the Vamsadara project in Srikakulam 
district. These projects will bring 
prosperity to Andhra Pradesh. It is 
an agriculturally-oriented State where 
the farmers are very enterprising. The 
people are willing to work hard bat 
they are not getting opportunities.

For instance, what is the position of 
power today? Even in normal tunes 
the per capita consumption of power 
in Andhta is the lowest. The Siva- 
sailam hydro-electric project has iwt 
seen the light of day. Its estimate 
has gone up from Rs. 35 crores to 
Rs. 80 crores. I do not know how 
many more years it wffl take to tafee 
It up. Then, there is the Sileru pro
ject, which has to be executed.

The time has come when these few 
projects should be taken up as na
tional projects by the Centre. The 
Central Government paying a few 
crores of rupees is not a big price to 
pay to preserve the integrity of this 
big State. The Central Government 
must come in a big way, even outside 
the Plan allocation, to see that these 
pvoiects are executed soon.

I will plead with mv friends m 
Telengaea: let us forget the regional 
committee. Let there be development 
committees for backward areas. As 
ray hon. friend has been saying, nine 
districts of Tefengasa are in the grip 
of famine; so also several areas in 
R'ayalase.»ma, Srikakulam and the 
coastal districts. Let tfcere be develop
ment bOMtrd. Let us plead with the 
Central Government to start more pro
jects in Andhra so that more employ
ment opttorfonitiete co&ld be fooftd.

ShotiHd we ftght for a few 1dbs under 
the MuSEl Buie and becoirtC fhe laugh
ing stock before the country? I 
plead with them that we should think 
of the integration of die State in the 
interest of backward area.

I will conclude by referring to a 
railway lifte in Rayelaseema which 
ha* to be taken up and which has been 
neglected all these years. In 1905, 
that is about 70 years back, a survey 
was made for a Bne from Namttat 10 
Yerlagudipa and it was not fcund to > 
be feasible. Even today the railway 
acfrntnistration sticks to that opinion 
of that old eorvey. I do not know 
why the railways are net interested in 
developing the backward areas. This 
should be looked into.

Then, there is the DBK Railways 
which brings ivtm ere to Visakfcapat- 
nanrv. At present it is open only for 
goods traffic. It should be open for 
passenger traffic also.

I am glad that our separated friends 
have decided to be in the party. We 
welcome them and we respect their 
wishes. They are like the return of 
the prodigal son. We are one with 
them in projecting the true aspirations 
of the people of Andhra Pradesh, be 
they in Tefengana, Andhra or Rayala- 
seema. Let us work unitedly. The 
Telugu people are not fighting the 
All-India battle for preservation of the 
integrity of the State. We have been 
fore-runners m agitating for creation 
of linguistic States. A great man self- 
immolated himself, unique and tm- 
heafed in the annuals of history. We 
were the torch-bearers for formation 
of linguistic States. Let ue not fail 
otrr posterity. Let us Ubt be accused 
that whet our elders h*ve done we 
have undone it. L$t us unitedly be 
together and work for the develop
ment of Andfcra frWMlb.
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«nsr tpt ?ft wt  ̂ \

«it tpr* trotanr t -I  (f?T3rrRT-
^t?) r̂ - ^ *rmhr <n€f
spT û » wt ^'H< *nfT & 1

*shr ai*r«TT« ri*  sfaft w t  ^ ^  
jgm % far *ft *pm  *  ^  % 

3RT *T ^  ^  <7TO 3TRT 1 1
p -  ?ft ?  ft? *r ssr rare
to**  q-ft, ^  Tiwrn % *r firerer 
m  ^ft % $ 3  garer qr^ r o  ^nfiRT 

an* t *rorm ^  ?rgt ft f% 5*  w
1 1 *t*ft ^  | far to t t  #  

TO *WT t  I TFT ^  snt *T <T5r 
irft f  1 m  stint % ststr-
r̂pgfr v t n̂srr ^ %  $pr wvr % firfa

% faapr IRF̂ SET I  I QW W&TTWt
% «ft «r r̂ wf?ERr sn M  1 1  
*ti*t ?n% ir r r  % vft̂ r 11 ?tt>t 

*r vt w t t ? p -  cf r̂

m ^  ’̂ r  f  f¥ ftnjrwr m  f=nrr
m  t

^  m ^ R  3n?t it 1w r  *r 
?x ^ r t  1 1 t o t t t  % ftrs

C TO fT  f ^  % ?TW »R
wi t̂*t 55m  % % % t  11 *m
^  f  f r  ?nnr sft r̂r t̂pt *ft
R̂T ^ % fa*TT, fft SfsrqFT spt f̂ TT fSTT

«p»m antr 3R% % sn  ̂ ^  W^tt ?rr 
?7̂ T m im  | I ST?" v tw f

mT^ci ^ ^<+t< r̂t
“ fsr^R stto ^ r ifiF ^ ” ^ r  «rr 1 
^?-^T?r«R ^-3?TcrTH T»r^cfttl 
%TR& ^  tfj 'HWI 1969 ?T =̂ T ^  t,

9TVTT ^5 % fcTtT
^rp- ^  1 1 ^ t  > F f®
► l

g1?% <HfH 155 f  fsp WRST % P̂Nt 
JTPT 5F*ftVR ftfiW ^  %ttK rr̂  

^PT ry^oiTRo^to SPTRT T̂Rt 1 1953 
n ift ?TFST T̂TtTT OT «TT, ^  ’T̂ ft 
rHT»T-WT̂  ?Tpft Vt JT̂ -̂ TFT %VS C\
fgr^n: % ?rft srtot ntrr «rr i n̂?
3rt ?mft ^ w t  eft *T*ro?nT°*ft° 

^mrr wr^flT^r^l' W t o  % vf̂ tk
?TFW 5T̂9T «MRI WT I W  ^

T̂SFTT gft *ffr fsfohr ^T% WT3T

5PT ^T ^ f t  #  *TPT fftft, cTT r̂r

^  m^pft 1

i»Tw< ^  «rtr r̂ f»r 5Ft ̂ FV R fh re i 

T̂fT W T t, ^FT W  5|f TRStff ^  
T5RT
%7 q^r f p w  sr^r arf^r 
irtz ft zwm wrr *ftx faz &r iff 
Tjw srrzzrf* farr w  i ^rrr 
Jr f^ f t  ^ ?rf^r ^  ^ rft 
z t t r m  fe w s  tpr * t &r 
*■££'§&' *1$) ^  I ^  spT *PTT®? f̂ TT



V W l  TT*F ^Nft}

$ ? HTVTX % irnsrrRr % HT»n4®«, 
i nww ^, wh ih im  *rrfe

V ?  w e  w ?  T W  VTT T«w $  I trfiWT

^fT i?t # tf g ry vtn srr *%$* | f  $ ift , 

?TOt 3TT % $?TT f w  I * m ^ * F T W T  

?fe*r % w  Jr ^  | , ?ft fa *  

m  *  tm nw  *r tfi€ t « $ r  * to r  «wt 

v r r  * t?

*rtarr ^n^Ti  ?*r* m*ft 1 1  

*̂T *ftw  ^T<d *t ftr̂ fT̂ T % R̂ M[ I 

<NratT WRT ^  t  ^ fN r  % !3flPt % 

SffSf ifrflT ^ F̂T STWf TT ftf*
^  P̂t *T HFWr ah^
^T tr ^ W ^ W t ifm R PF  ^T vntf 
<(B|W % f̂TT WT, T̂̂ FT fa>T *ft ^ftW 

*?t if  *r?ff ftw m t »t*ti i Tfwrr

% * t Tfaz, 3T*FT, *p i7H

% f , %ftvT *rnr sffr spt *f!OT % *tt*t 

r m  w  | 1  *tft t t s ^  

^ T ^^T «rr% r, irrsrV, f̂ PTrm im -

t, ^ r  5r $rfif>?r p̂t ^  Tnft%ft 

% 5FTW O T5 ^ T  W | |  ^  ft«r% 
W R  * t  | , 3ft WTOT % |  I 1954 %

nftrr % ^  ^  ^ <n*fc, trttt-^p - 

?#*ft, *Ft srrarre lit m w  ^  % srrsrrer 

VTTZTT, W *  1ft ^̂ Sr-STTfarT

5&9T |  *  «fWT apT, ST ^RTcf «KT, *  

vri m  x m  $$r
V
MR. DEPUTY-&PS5AKER: How will 

the Budget of Andhra provide for 
tHis?

•The original speech wa# delivered i
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SHRI JAGAKNAffllRAO J06MI: 
There has been a demand lor bifurca
tion. When we demanded second $ftC 
should be appointed td find out %e 
tatftfbiUty or desirability ©f h«vi«tg 
smaller States, whether they will be 
viable economically and politically; we 
art dubbed as Irresponsible, but fre 
are not irresponsible. Bat the way in 
which States are carved in this coun
try is not only the height of irresponsi
bility but iraimaginability.

******
m  fsr % f?n» w  tft ^

°ft̂ T VTHTT affijr, 5flfT f?t

^m rr -w t m  m  ^ftsrf v t  tt̂ r Tf<hr 

t w  vpiRflr irr̂ r > *rrsr w ^- 
fhnfnsr % m  «tt ® «fk
^ o q K o ’ft* T O n  1 1  m em

^ 3ft 'Sfi'fl % f%l> l̂ T1-
jprraft *$dt ftrsrf n i % ift*
t^roftotriro a p t ^ r v t f t a r r * m r |  v
a ^ i « v a  . __. . .a . » ... p _̂, ___  ^anWT h f*fTT «r» ^  w

^  ^  ^  VtfiflW v t  *rf I

m  ir&srs ^ftwfTR^T % iTH <TT 
#  Tj  ̂ | \ %$ *Pt Tt̂ TT f̂rf̂ C[
ffk  & m r  t t  % f?wr

^t ^rrfr ârrlltr i

♦SHRI K. SURYANARAYANA 
(Eluru): Mr. Deputy Speaker, Sir, it 
ifl very unfortunate that w6 are dis
cussing this budget here even though, 
the Congress party is in majority and 
there is Congress Government in the 
centre ag *e!l as in the State. It is 
to seme extent gratifying to note tint 
the Government is prepared to Ustm» 
to the views of both sfdes.

— -------- -------*—   —•- — *—
Te&gU-

1673 2>.& (on ;fe*t.> «  B .& fc. afca.
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I would like to clarify the matter 

in so far as the stoppage of a parti
cular project in Rayalaseema because 
o f  the unwillingness of the people of 
Sircar's is concerned as stated by our 
friend Mr. Venkatasubbaiah. 1 would 
like to submit here that the people 
from Raya aseema have been at the 
helm of affairs in Andhra Pradesh. It 
■would be futile on the part of Shri 
Venkatasubbiah to state here that 
people from Sircars were responsible 
for not implementing a project in 
Rayalaseema. They are not responsi
ble for it.

SHRI P. VENKATASUBBIAH- Sir, 
cn a point of explanation. I have 
never said that in my speech. The 
Sangameswer project was stopped 
bccause there was an agitation that it 
’was going to benefit the Madras people 
and incidentally the Rayalaseema 
people were being asked to pay the 
price.

SHRI K. SURYANARAYANA I 
would humbly state here that Shn 
Sanjiva Reddy and Shri Sanjivayya 
who were at the helm of affairs for 
16 3 ears in the Andhra Pradesh, were 
from Rayalaseema It is being stated 
1hat people of Circar districts are res
ponsible for non-implementation of 
Sangameswar project

SHRI P. VENKATASUBBIAH- It 
ŵas an agitation purely by the people 

of the Northern Circars. I reassert it.
SHRI K. SURYANARAYANA: It is 

in that connection I thought that 
effort is being made to brand the peo
ple of Circars as unprogressive.

SHRI P. VENKATASUBBIAH: I do 
not mean that.

SHRI K. SURYANARAYANA: If it 
Is not so I tender my apologies. We 
are very sorry that it is repeatedly 
stated that this movement is sup
ported by landlords and capitalists like 
the bus owners. A political twist is 
Cried to be given to this agitation of 
the people. The Government is also
8983 L.S.—®

not coming forward to understand the 
difficulties the people are facing. The 
movement is supported by a majority 
of Members of Parliament and 
members of legislature irrespective of 
their party colour. It is not correct to 
say that these members are being sup
ported financially or otherwise by the 
bus owners and NGOs only m my 
State. It may be mentioned here that 
50 per cent of the bus route? in Andhra 
Pradesh are nationalised. To state 
that it is being financed and supported 
by the one odd percentage of the bus 
owners and the NGOs would only 
complicate the problems and would 
not solve the problems. We must 
make an honest effort to make the 
Government understand the problem in 
its proper perspective. Let us all un
animously demand the Government to 
hold a plebscite to know the wishes 
of the people The Government will 
not have any alternative but to accept 
the demand if it is made by the united 
voice of the people of Telengana and 
Andhra. It is being stated that we do 
not want the implementation of vari
ous progressive measures like the 
land reform etc. and that is why this 
agitation. I would like to say that no 
body in the State is against such a 
step by the Government. I would go 
a step further and say that the far
mers would be the first people to wel
come such a measure even if the ceil
ings are proposed to be reduced still. 
I can assure you that it is the farmers 
who dutyfully perform their job and 
produce more irrespective of whether 
the prices are going up or not They 
always work with all their heart and 
stand by the society to the best of their 
ability.

I would like to ask the question 
whether we are elected with lakhs of 
votes as majority because of the sup
port of these bus owners who are a 
minority in the society? Or do we 
have some popularity because of the 
policies we stand for? In fact it was 
not so. But, now, wherever we go we 
are being told that we do not represent 
the popular opinion. It Is not correct.
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[Shri K. Suryanarayana]
That is why we do not think that this 
movement is the result of the dis
satisfaction of certain vested interests.

I think the cause of this agitation 
is a certain psychological emotion. A 
feeling that Andhras are being treated 
as second rate citizens in their own 
capital. I am sorry to see that the 
Communist Party of India which 
speaks for the one world Government 
of peasants and workers and the Gov
ernment of India which speaks for the 
oppressed and the down trodden in 
the whole world as their champion, 
are not trying to understand the pro
blem of the people of Andhra. I 
would like to affirm here once more 
that we do stand by the commitments 
like land reforms made by us at the 
time of our election. We have not 
been properly apprised of the situation 
by the officials. Therefore we could 
not explain the problem to the peo
ple in its proper perspective. We ask
ed the people to help restore normal 
conditions in the State. This is an 
opportune moment for the Govern
ment here to take the necessary steps. 
A particular section of the party are 
trying to provoke the people by hold
ing meetings and propagatinr the idea 
of integration with heln of CRP. This 
resulted in clashes lathi charges and 
firings. We are also being kept in 
the dark by the Government as to the 
number of casualties in the firings and 
lathi charges. In a recent case it is 
stated by the Government that the 
number of deaths are four whereas the 
Hindu Correspondent who was present 
on the scene of the incident stated that 
the number of deaths were eight. I 
understand that a judicial inquiry has 
been ordered into this incident.

It is strange to see that the Com
munist Party of India does not rome 
forward in demanding a judicial in
quiry into all the excesses that were 
committed by the CRP in my State. 
It is also a fact that no leader either 
separatist or fntegrationist is either 
frtjured or lost his life in the firings. 
It is only the people who followed 
these leaders have laid their lives in

the name of the agitation. 1 would 
urge upon the Government to extend 
this particular judicial inquiry to all 
those incidents where lathi charge 
and or firing are resorted to. We 
demand this because it is stated that 
this is a popular Government.

It is not for the few posts of NGOs 
here or there we fight for separation. 
It is because the self-respect and the 
basic fundamental rights of the Andhra 
people are in jeopardy. Here we face 
a difficult and strange situation of a 
party standing for world Government 
and a Government which champions 
the cause of the oppressed people in 
the world, opposing the popular feel
ings of a majority of the population 
in the State.

Here I would like to state that Mr. 
A Chaudhrv has submitted a memo
randum on the mulki rules issue to 
the President lie requested in his 
memorandum among other thines, a 
copy of which I am willing to lay on 
the Table of the House, that the matter 
should be referred to the Supreme 
Court by the President for eliciting 
its opinion. That proposal was shelv
ed. Today we have a judgment by the 
High Court of Andhra Pradesh, on 
the same lines as suggestad by Shri 
Chaudhry in his memorandum.

The Prime Minister has come out 
with a statement that she has an open 
mind and is not decided about bifurca
tion or integration. The people were 
asked to restore peace and normalcy 
pending a decision bv the Government. 
Meanwhile, President’s rule was im
posed in my State, i am sorry to 
state here that there is more loss of 
lives during the President’s rule than 
during the Government of Shri P. V. 
Narasihmarao.

There are many backward areas in 
the State in addition to the region Of 
Telengana. I come from West Goda
vari district. We produce a surplus of
2 lakhs tons of foodgrains. But 3/4 of 
my region is such that there are no 
facilities even for drinking water.
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There are backward areas in every 
district. We should have a Develop 
went Board to go into the backward
ness of all the regions and suggest 
remedial measures for developing these 
backward areas. I would like to state 
here that it would be easy to solve 
all these problems quickly as in the 
case of Haryana and Punjab, if the 
State is bifurcated.

In fact everything is bifurcated in 
my State. We have a separate budget, 
separate plan, separate Chief Secre
taries. The only thing needed is a 
separation ot Chief Ministers and 
Governors. There is a de facto bifur
cation. The only need is a de jure 
bifurcation We tried for integration 
Not that we are asainst it When the 
efforts for integration failed there is 
no point in being together I there
fore request that the Government 
should take all these points into con
sideration while solving this problem 
I once more earnestly hope that the 
Government wi 1 come forward with 
a proper solution while concluding my 
speech.

SHRI PILOO MODY ^Godhra): 
Mr. Deputy-Speaker, Sir, 1 welcome 
this debate on the non-budget for the 
separate States of Andhra and Telan
gana. If you were to look at the 
Budget itself every provision h.iS been 
put for Andhra and then for Telan
gana, for Telangana and then for 
Andhra Even the Central Govern
ment in making the provisions in 
introducing an on account budget 
separates the two States of Andhra 
and Telangana.

I just cannot undeistand why this 
pretence is maintained at the Centre 
that we will not allow the two States 
to separate. I am only led to the fact 
that there are reasons rther than 
realistic, reasons other than rational, 
reasons other than logical which have 
induced this artificial marriage bet
ween the two reticent parties. I 
suspect, Sir, there is considerable 
amount of politics in ter-twined in this 
Particular decision.

My friend, Mr. Venkatasubbaiah, 
was bemoaning the fact that the de
velopment of the State was not taking 
place. He thinks this a good diver
sionary measure from what u really 
agitating the minds of ihe people, 
whether Andhra and Telangana should 
be together or not He thought he 
could divert attention ar.d claim 
credit for having advocated ihe cause 
of development m the State. We all 
want development; but if he had 
looked at the Budget he would have 
found theie is no allocation for deve
lopment at all I coulj not find any 
money allotted for any development 
there at all. So, I cannot understand 
why on the one hand he should be
moan the lack of development and on 
the other hand be so reticem to put 
the blame on the parties concerned.

15 hrs.

I assure you that this temporary 
bemoaning will be looked after very 
shortly when the Swatantra Party 
forms a Government in Andhra Pra
desh.

SHRI K P. UNNIKRISHNAN 
(Badagara): What a wild dream?

SHRI P. VENKATASUBBAIAH: 
The wildest dream.

SHRI PILOO MODY: 'Hie tragic in
decision on the part of the Central 
Government has led to considerable 
violence. Only last night I received 
a telegram which says:

“Atrocities committed by integra- 
tiomsts m 'processions with CRP 
help inspired by Delhi, mcuntj&g in 
seriousness entering houses, beating 
women and other *umates, ending in 
several deaths. Committing acts of 
provocation leading to shootings and 
deaths in Tenali, Guntur, Vurava- 
konda, Vijayavada, Eluru, Hajah- 
mundry, Kakinada, Avanigadda, 
Nimmagadda, Cuddapa# etc.............

SHRI RAM GOPAl* REDDY: Is it 
your draft?
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SHRI PILOO MODY: Please
draw Parliament's attention---- ” —
which includes you, Mr. Reddy—

“Insist judicial inquiry and action 
on culprits. Letter follows” .

SHRI P. VENKATASUBBAIAH: 
Who is that?

SHRI PILOO MODY: This is signed 
by no less than one of our old collea
gues of the House, Tenneti Viswana- 
tham and also the great leader of the 
Andhra people, Gouthu Latchanna.

I received another telegram a few 
days ago from Kakani Purnachandra- 
rao. It says:

“CPI workers Digavalli Nuzvid 
taluk Krishna district caused atroci
ties looting injuring many.
“Separatists including Harijans 
since week with Dasari advise safety 
of separatists workers endangered. 
Far reaching repercussions likely 
throughout taluk. Storn action and 
judicial inquiry prayed urgently. 
No action by police*'.
SHRI K. P. UNNIKRISHNAN: 

How many judicial inquiries in all?
SHRI PILOO MODY: As I said once 

before, today when this great move
ment is going on in Andhra Pradesh 
I say it is a great movement bccause 
I have never seen such a large move
ment so non-violently conducted in 
which everybody was participating .

SHRI VASANT RATHE (Akola): 
Question.

SHRI PILOO MODY: except those
Congressmen who could not rrake up 
their mind which side* of the bed lo 
got up from in the morning, those 
Congressmen who wanted the best of 
both worlds, those Congressmen who 
have been split into two as a result 
of sitting on the fence, those Congres
smen who have been constantly weak
ening the movement by running to 
Delhi every few days, as if Delhi was 
to be separated, it is these people who 
have weakened the movement. And 
the only miscreants today in Andhra

Pradesh are the CRP and the police 
to some extent, not the loyal police, 
but the ultra-loyal police and their 
friends and colleagues here and there, 
those whro want, as I said, the best 
of borth worlds.

I have heard—and this really asto
nishes me that no mention must be 
made about the separation of Andhra 
because it might affect the UP elec
tions. It has been made out that if 
the separation of Andhra was granted 
and it will have to be granted notwith
standing what anybody in tnis world 
may say, it will have to be granted 
the day may not be far away when 
UP may also have to be divided into 
several States in order to make it 
administratively manageable.

[S h ri K. N. T iw a h i in the Chair]

I do not see why we are rfraid of 
saying this, why we are running away 
from this most blatant fact that we 
need units which ar3 competently 
administered, we need units where no 
part of a particular area goes into 
disrepair and is neglected and, there
fore, abandoned to the mercies of 
someone. We need compact adminis
trative units if this country is to be 
properly governed.

SHRI VASANT SATHE: Whether 
economically viable or not?

SHRI PILOO MODY: “Economic
viability.” Well, Mr Sathe, we will 
discuss it when we come to Vidarbha; 
not before that.

Sir, what astonishes me is that in 
dealing with these matters, after 25 
years of self-government, we have not 
been able to evolve a democratic 
process by which this decision can be 
taken. This is something that I really 
resent, that everything has to be left 
to somebody in >e Government or 
Government itself, or to somebody in 
the Cabinet or to the Prime Minister 
or some such authority. Why have they 
not been left to the democratic pro
cesses involved through which the 
people’s will can be manifested?
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rShri Piloo Modi]
I would like to talk about the 

torchbearers that my friend Mr. 
Venkatasubbiah referred: Andhra was 
the torchbearer of showing the way 
in this country towards linguistic 
States. As you know, I have never 
been an advocate of linguistic States 
because we have felt that just as 
religion' cannot be the basis for nation
hood, language cannot be the basis for 
Statehood. But since the States were 
reorganised on on linguistic lines, we 
have now come to reap the harvest, 
and find that language in itself is not 
sufficient for Statehood. There has to 
be something more than that. Each 
State needs to develop its ethos which 
makes all members of the State feel 
as if they belong, and therefore, I 
very much hope that the Andhras 
who have ben the torchbearers in the 
past will also be the torchbearers 
of breaking the States into viable 
administratrative units. And I go a 
step further. I am giving credit, and I 
have great expectations and am laying 
great store by the Andhra people, and 
laying a hope, that the Andhras will 
also be the torchbearers m annihila
ting the Congress out of this country.

55ft TnwrraTtir Tigt
*r?) : %
w  % % sits

|  f%  m

*1 % fHn *m*j 
3T?T * $ t TRTSHTT ^  fr, w  r̂r *R  *T*TT 

spr sfosra- % ftrarq- iftx
^  |  I f^*T qRT fTT rrsfr *ft

sr?sr st̂ ht srefrarey $  ^  ft ^
t  fa  vrWWr-

^ tt £ -

cfrfgrengg *flr fr

i s  fa* ?i$f f r

D. S. G.
STFST 3J^r *PT TORI «PT %

3?t M t  WT9" ITT f®MI ÎTST,
ÊT $>TT for *TFST S&W TORT 

^  fomT r̂nr *rr ift TOfor q^r
*tpt— irrfft wnrvnr, snfcr jftrsf 

^  rTwhq1 f w  'srrar jit wFsr sntsr 
*rt t o r i  <#r f w  «rnr 1

sresr t  faafr
Tttrenflw wrr 

srt^ | * p t  ?TRTt qwr 
*pf *TT t  m 

*lf«M *T?T <ift STTcft ^ apfffip ^ cfT *Ti‘T 
WTWT g J #  ^TT xfTfcTT f — 3JTFET 5f%W

t o r i  t̂?rr ^rf^r ? *nr

aifa«“MI¥ «PT ^TT, ^5RJcT-̂ f\<r  ̂

^  f>IT, fft !TFST sfor % ^
^ 3RT T? t  I ^ 5TFST Sr̂ TT % 
^  ^  ?r q-f f  far

<TTfH^r5T 5T r̂ ir afTnrqw 

r̂nr, eft tfi% irfNYBH trrsf^
% 5T 1%^, ^TcF  ̂TT̂ f I, F̂TFTW |r

1 *fto
55TTfo ifto  fro  t̂ CTo ftR  \fft f ^ r

I  1

t  dTfH ^ Ig % fiT̂ r^T ir «TTff 
Sf̂ TT T̂̂ ?fT i — SRT r̂t’Tt % ^

5HTFW % <=fRft % srfif 
T f »Tf | ? 2r ^  «i 1 <3R in^% 

% w f ^  t  ? %
q«F Tre^r ^  *wt ^  

Trarar ^ ^ t t  ?rk tp t v t w r  «ir 
ferr— ^ ?ft»r ^  5Ett^  | . .  .

(iTOfT^r) . . . eft ^R  ^R  «TPT 5RTW
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[«ft l?JTo T W ftaTST

sfor ^ ssre «f*ft ^  f , *  g^rr
wt^tt g 1 CTft t  ft? srrw sr^r %

% TP̂ 33T §1% % ifk  fa*T 5TT? % 
q n f o - t R  q ^ c T  fc s r c r

i f t  * m r  t ^ tt 1 .  . ( « w r w r )  .

TOT cff 9̂ T cR) ^ fjp «[«f4 r̂<£
% ^RTt eTfa*HH ^ ^t «ft M!T 

m ft? <TT ft^H t T̂ r r f^ R  §WT 
«tt 1 ^  ? rr tf  sr^fr qft q?t h ^ n r r

q>r% %  fsn r thtt ^rq?t

*rsr# re  *rt f W t F T  q*ft ^  f t n n

’ PIT  ̂ f t f t f a q  5TT3T ®rg rr?TT t

q * rt%  3 R- w r  f t  m r  %  qft c r w  *r 

trftRTSFT W1® fTSTT eft ^

^ r ^ ^ F T ^ f ^ T T I  . («WTT*T)

m m f^ T  $t, t  s t  ? fa r 

^ th  ^ r t  r̂rg r̂ g 1 # r  r<q»r*4 1972 

aqr ^  4  % f ^ r  ^  ^ t  f i r  i *m
W  YPT f̂hH % T̂T 

9ETTSST ST%5T 3TT% ^ % f t R  ^ T  qttft

5*̂ t% |  f¥  ^ r  q r fVqsiRf

gr^t n»cftJi?5 ?r *r *refa q?V 
q*rr i^ ft ? *rt q?pr «t gnf 

qq? m *t *r ^ p -  $t »rSr f  1 w  <r?  ̂ % 
*rcNrt vt qfrf n̂fVsr fo?r?t m^r ^  1 1 

sp fR  5 - 6  * m r  m  s n f c r  %  ^ ?fr

% ?ft% ■*% eft ^r%  arr? ^ r  q r mfm
?> ^ m t %, *r*z %■ q w  T f wttfr % 
«ra% 3sqr T t f  * $ t  1 1 w fr4iir«f 
«n%'Sir# f  ft> ^  ̂
VTW % f^RTT *??rT ft Ĥ cfto v
| iftr ^r’ft ^  twri ^ r r  1 1

^  % fr^Tt â rT air?
%ft?T q^H  ftwnl 1 «rM  %
vift aim | %ftrr ^r in?j»r t  ft? 
ft*ft ^tt f̂ nrr | %ft* 3 w t  q r ^  i
?fr TOarit art-^t ?fNY *T
?rpr ft̂ rr | 1 *rnr ?pp sR,*ft frnft
OT?f ^ WSfT %ft?5T
«rrsr ap̂ rr q^ t?t | 1 ^nr ^ft t^r 
q fe r  ^  | wk *p?% | ft? qrwff
?r ?ff?PT ff t̂ ft«TT %ĵ PT t” F ^  %
cft̂ r fm x ■3«in?r ^rr? |
tftx q^rarr^ t  ft? w r  ^ 
srpt p n  T̂?r̂  t  1 w t ĵft^ f̂t 
qr^r f  ? t t  ^n ft irsrrfr^ | 
^ r  qr ^  ^TrT q^r t̂t ?m r t  
ert ? ?pn: wf^vNrte: qrtf 
qr̂ Tfr ’̂ t^ eft ^rqrt qr?% r̂r 
f w  srr ^ 11  ̂ arr f  q ^  it^  crdqrr
«jr1V||i( fap gfST SFffSR ^TPTT :5TTcTT ^ 

?rr %fsFT *t tt=tt ?nrqt q̂ t s^rr f̂ arr
3TRTT | eft W  ftr«TT ^  ? ?̂T ^  qft 

t W  qrr ^rr c r t e  ft ?Rktt | ? ^  
sft t̂?fr | ^ f t  ^ ?
3r̂  % ?ft% **r $ irk  ftr̂ r qft
^ R T  ^rrf, a^T JT3TRT T̂ TT | eft 

^  TO WT ^ r r  TOT | -l^
T̂feTT I  1 f  q ?̂rr f  f̂t fw  ftnrr grr 

T$rt^qnrfa*iT3rTT$rt 1 ftRrft
alv*T q**T 3HR5T I  :3eRT ^t ftPTT 3TT

t  1 m  *fct ^  ^  *rnt
qrr t  %f%  ̂ ^  f»rrt q?t f̂t 

qtfsir w ^t *ft itm  ^  t  ? t  ft?t 
q̂ eTT f  t»qr wrar ^t wrt qrt llRIX”ftf9R
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vrfit f t  ?r*7?t ^ ifrc tjR* ?pt *rnfa 
«rra^«pift5nflf|i. . («*w* t* )  . .

i r m f o  * r f t s * r ,  s r fw  s r ^ r  £f *n »r a ft 

tfhr’ % fiRTfrr ^ t r  farr $ ^rrr 
* * ? *  * f  « r k  ®Fft * f f t  § * j t  | 1 t f t  f o r  

gfirrer ^  1 1  srnr »ri»ff 
arwqt art̂ r Tfr | fa qrf sffr f»rr* % 
<n*t 1 % f, f*n^ *r ft  v r tt  
^ ■ ^ ft tpr̂ r *if fkwcr t  ^ v T  
f a r  * f t  f * T  5 fW f sfft tf t f t f f i T d t  ? r jf 

fas^it, ^  f̂ r̂ frft sfo: fR- «T#̂  *T 
t  t <Ut{dl ^ t  i l <  ^ T T  4 t ^ f  'Tp ft 

%  fa tT  3TFIT q^cTT |  t V T &  S&9T i f  

f̂ Trprr f%̂ TT 3IT TfT |  STW sfr 9gpf̂  

* t * 3 T ? % f  1 SPTC U f  T O ?  %  f t  

*74 s r f t  s p r r  ^ 1 %  « F f%  <re s r  ?ft 

5 tf%  « r ^ t  ^ r fw ^ T c fr  f t  ^  S W t

I  1

3 ffT  5RT 33PT «FT t, W*t aft̂ T
? r r :  s jt T f r  t  s f t r  * n r f  

3 f  | fa 'q«T tft *fta' *?ft% %
^fr f a #  1 1 ajTter *r tos - 

siYt ?r?nrrcr t  5 *sfte c r w i   ̂ ^

f[  > » r d « fl %  f t  4 5  +Or<S c H ^ T f  

%  fa n * ^ r r  q^cTT |  eft * n f a r  * r f  f a * r  

3TRT %  fcTC?; I  ? W  3 F f t ^  3F t ^  ^ T fT d  

^  ? 9 T 9 p Fvi? ft * t f T d  %  r̂rar 

w  <th t n r ^ R T  i j t w v f  f m r  f  r r n s r  

?fta- faprr %  f t  *P ff r  |  f i r  

m m %  s t  1 * t t *  w t%  ^  |  f * r * r  

Tim* *fr % tft fc*r % farr for

tft srrfaff % ?t *rr? 
% f w q i  fm ft  m &  ^  9% w r
^iiii ’srrfftr 1

fwr^i *  * ft % af»gr̂ Mnr 
5F%st n̂ r frrr? ^  r̂r Tft 1 1

f v m *  *f *$$ *?t a ffirm  ^  
3IT ^  (  1

‘snt^fR-’ ?f anr f e  r̂̂ rr
^r^ri fa  ?nrc srnr ^ftT eft

*f 4td*Tr vRv^r ft  iti^*it 1 

^ft^r *Tf | fa  tff^Rt ^fct ^  fa 
IPTt ĥFr 3Ft TfTO ^  % f̂ TT

*m  «frt v r d w  spft ^^rt t?ctr | 
%faf 'tfê T jft ^ff+t (̂TT 5Tft ^x. ^  1 

# 3TTr 3ft % 66 ^ f f  ^t sJETC ^3fT
%far 16 f t  grrfw %ftx <irn»<r 6«ft

?rrfa qm ^ff 1 

fSTT |  t f̂t ft iPTi'̂ t^  #  fFHcT ?TfT 

^t ft  5n W  i

SHRI M. S. SANJEEVI RAO (Kaki- 
nada): Mr. Chairman, Sir, I rise to 
support the Andhra Pradesh budget. 
At the same time, I feel sad that the 
Union Government has not yet decid
ed to bifurcate the Sta*e of Andhra 
Pradesh even though normalcy has 
been completely restored there in 
spite of grave provocations of the 
Central Reserve Police

If you go through the Budget, you 
will find that even though the plan 
allocation was for Rs. 91.5 crores, it 
has been pruned down to Rs. 87 59 
crores. It is alarming to note that it 
was Rs. 97.2 crores last year. As a 
matter of fact, you will find that the 
economy is going backward m Andhra 
Pradesh. Same is the case with re
gard to big States like U.P., M.P 
and Bihar.
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SHRI PILOO MODY: Then bifur

cate them all.
SHRI M. S SANJEEVI RAO: It Is 

a clear indication that there is more 
progress in small states like Haryana 
and Punjab. You can clearly see that 
in Haryana with a population of just 
10 million it has a plan outlay of Rs. 
125 crores.

Coining back to the main budget, 
you all agree with me that electricity 
plays a very vital role in industria
lisation which in turn creates employ
ment potential. That also creates the 
infra-structure for the development 
of the State. Paradoxically, in our 
State, in spite of the fact that we have 
plenty of natural resources for the 
generation of hydro and thermal 
power and ample material wealth 
which will support a number of 
industries, we find that this is still the 
most backward State ir. the matter of 
power generation. Andhra Pradesh 
has got 650 M.W. of power of installed 
capacity. Their present demand is 680 
M.W. of power. For this purpose, we 
need at least an installed capacity of 
900 M.W. There is already a shortage 
of 200 M.W. of power, apart from the 
shortage due to to reservoirs not being 
filled with water for hydro-power 
generation accounting for 270 M.W. 
out of 650 M.W. of power. It is 
obvious that there is a great diffi
culty in regard to power generation. 
Therefore it is necessary that a dyna
mic programme should be undertaken 
so that this big gap can b-* filled up.

Lower Sileru can give 400 M.W. 
Unfortunately due to paucity of funds, 
the Project has been lingering for 
several years. It is most unfortunate 
that in spite of the fact that two gene 
rators of 100 M.W. from USSR are at 
site, the project is still proceeding very 
slowly.

It is the same case as regards the 
Nagarjunasagar pumped storage pro
ject. Here is a project where all the 
civil works including the Penstocks 
have been completed. Jf an additional 
amount of Rs. 8 crores is sanctioned 
for the purchase of reversible

turbines, you can easily generate 100 
M.W. It ig a pity that only in Andhra 
Pradesh such callous things can
happen because neither the State 
Government nor the Central Govern
ment are interested in the develop
ment of that State.

Coming to thermal power, the State 
Government is contemplating to in
stall a thermal station at Vijayawada 
for generation of 400 M.W. Unfortu
nately the Planning Commission has 
not cleared it. I hope and trust the 
Planning Commission will clear it and 
it will be completed soon so as to give 
a stable base power to match the 
hydropower schemes. In view of the 
acute shortage of power not only at 
present but also in view of the likely 
shortage of power in future, I hope 
that the Government will •.arction at 
least the above three projects very 
soon.

I understand the Central Govern
ment propose to construct six ferti
liser factories in the public soctor with 
the collaboration of Toyo .Engineering 
of Japan. Engineers India, the public 
sector consultants, are in charge of the 
construction of these factories. They 
visited Kakinada, a port town in 
Andhra and they are fully convinced 
that this should be one of the locations 
of the proposed six factories. Un
fortunately I hear rumours that they 
are going to shift it from Kakinada 
to Paradip in Orissa. I hope since 
Andhra Pradesh is having an acute 
shortage of fertilisers, if ihe project 
is located in Kakinada, within a ladius 
of 100 miles, the entire fertiliser pro
duction will be consumed.

The State Government has empha
sised the need for the construction of 
a new railway line from Bailadilla to 
Kovvur via Bhadrachalam Road. Both 
Bhadrachalam area and Bastar have a 
large number of tribals living in that 
sector and the area is very rich in 
minerals likp iron ore, magnesite, 
limestone etc. Once iron ore from 
Bailadilla reaches Kovvur, from 
K onur to Kakinada it can be tran
shipped by barges. This line will be
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a great esset to the country, in 
developing an alternative line from 
iron ore from Bailadilla to reach 
Kakinada as well as relieve the strain 
on the Vizag port.

As hon. members would have notic
ed, while presenting this budget, the 
Union Government has already bifur
cated it into two separate budgets for 
Telengana and Andhra. I hope this 
is an indicator of the thinking of 
Government and soon they will bifur
ea c h: into /ndhra and
Telengana as pei the wishes of the 
people there.

PROF MADHU DANDAVATE 
(Rajapur): Mr. Chairman, the presen
tation of the Andhra Budget before 
this House is really a bi-product of 
the state of paralysis in both the re
gions of Andhra and Telengana. 
Though on the agenda it has been 
mentioned that the Andhra Budget 
will be discussed and adopted in this 
House, it is de facto division and 
bifurcation of Andhra Pradesh into 
Telegana and Andhra, and that is 
why in the budget that is presented 
over here we find separate allocations 
for Andhra as well as for Telengana

It is very necessary for strengthen
ing democracy m the country and for 
evolving an egalitarian society that 
we must strengthen democracy at the 
grass root level—, and not at the 
Presidential level. Unfortunately, we 
are putting an unbearable strain on 
the President by having one State 
after another subject to President’s 
Rule.

Very often we are told that what is 
involved here is parochialism. But I 
must humbly submit that it is the 
economic factor which is the root cause 
of the demand for bifurcation. Many 
of Us in Parliament have not forgotten 
that there was a time when due to 
certain adverse economic conditions a 
certain type of movement originated 
only in Telengana. Shall we forget 
that in 19481 the Ranadive line of the 
Communist Party was sought to be 
operated in this very land of Telen
gana because of the economic condi
tions in Telengana? Again, I might

D.Q. (oji Ar^t.> & 270
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remind this House, when Acharya 
Vinobhabave started his famous- 
boodhan movement, he selected Telen
gana for trying his experiment be
cause there was a lot of economic 
injustice in Telengana. Probably 
many Congressmen might have for
gotten that at that time Vinobhabhave 
spoke in an unusual language. He said 
that if the economic aspirations of the 
people of Telengana are not respected 
by the rulers in this country, probably 
a secessionist movement may start in 
hat part of the country. He gave 

that warning at that time. But neither 
the warning of the Communist Party, 
nor the warning of Vinobhabhave was 
listened to. As a result of that, a 
stage has come when the people of 
Andhra as well as Telengana are 
united in saying that Andhra and 
Telengana should be separated. It is 
a paradox indeed that both the regions 
which were united due to various 
reasons have come to the conclusion 
that they must be bifurcated.

Here I might raise the question of 
lingustic provinces. Very often Cong- 
lessmen in this House and elsewhere 
talk in very high tones about Potti 
Sriramulu. But these are the very 
Congressmen who forced Potti Srira
mulu to undertake a fast unto death 
and then allowed him to die. It is 
only on the dead body of Potti Srira
mulu did they create the Andhra State. 
After all, what did he die for? He 
died for the principle of linguistic 
States. I do not believe, many of us 
here do not believe, that ■ by the 
bifurcation of Andhra into Telengana 
and Andhra the principle of linguistic 
provinces is reversed. When that bi
furcation comes, both of them are 
going to be linguistic States, Telugu- 
speaking States. This principles does 
not mean that there should be only 
one State speaking one language.

AN HON. MEMBER: Vidarbha.
PROF. MADHU DANDAVATE; If 

tomorrow there is a demand for 
Vidarbha, if the will of the people want 
a separate Marathi State, I will not 
have the least hesitation in supporting 
that move. The will of the people must
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[Prof. Madhu Dandavate]
prevail in a democracy. I am a 
democrat and I will always respect 
the democratic aspirations of the 
people.

I would like to point out that a lin
guistic State docs not mean that there 
cannot be more than one State for one 
language. Hindi is one of the domi
nant languages of the country. Even 
after the acceptance of the principle 
of linguistic States, have we not got 
Rajasthan, Madhya Pradesh, Uttar 
Pradesh and Haryana, all Hindi-speak- 
ing States?

Then a question is asked as to how 
we can have small States which are 
not economically viable. Unfortunate
ly, the tragedy of the situation is that 
they have one norm for one group 
of States and another norm for an
other group of States. Have they now 
not got small States? Is Haryana a 
small State or a big State? What 
about Himachal Pradesh? What about 
Arunachal? What about Tripura? 
What about Meghalaya? When it com
es to the acceptance of States, accep
table to them, they do not talk m terms 
of small States But when the people 
of Andhra and Telengana demand that 
they want to have separate States, 
they do not accept it.

A lot of repression is going on in 
Andhra and Telengana and all in the 
name of integration. So much talk is 
there. On one occasion, on the floor 
of the House and outside, the Prime 
Minister said that the Opposition 
parties are not showing the couragc to 
condemn acts of violence----

SHRI JYOTIRMOY BOSU (Dia
mond Harbour): Don’t take it serious
ly.

PROF. MADHU DANDAVATE: I
do not take it seriously. But when the 
Prime Minister of the country makes 
a wrong statement, I want to point out 
to you that some of you might have 
condemned violence here, in the 
Parliament House, but there are some 
of us who addressed rallies of 50,000 
and 1 lakh people in Andhra and

Telengana and, In front of those peo
ple, we had the courage to contain 
violence in unmiataken terms. At the 
same time, I make it clear that I can
not equate the violence on public pro
perty committed by provoked young 
people and the brutal violence comit- 
ted by the C.R.P. on men and women.

I want to point out that there is one 
place called Apanigada in Andhra 
Pradesh where peaceful women were 
staging a satyagrah in front of the 
railway track. The Prime Minister 
talks of reviving the spirit of Dandi 
march. If the spirit of Dandi march 
is revived anywhere, it is on ihe land 
of Andhra that the spirit of Dandi 
march has been revived. Thousands 
of men and women without any arms 
in their hands and only babus in their 
arms were staging a peaceful satya
grah in front of the railway track. 
The C.RP. beat them with lathis 
When they were being beaten with 
lathis, some men-folk ran away. I 
know one women who got up and 
told the C R.P., “You can hit me with 
lathis; you can hit me with your re
volver. There will not be only one 
murder but two murders because I 
am carrying a baby in my womb.” 
That is the spirit of Dandi. Such 
repression is going on.

Let me complete the story of this 
repression in the name of integration. 
At Tenali, on 10th March, a procession 
of so-called integrationists was taken 
out. “Indira Gandhi Zindabad” waa 
the slogan. The procession entered 
into the house of Shri Ramachandra, 
one of the residents of that particular 
town of Tenali, who is a strong bifur- 
cationist. I supervised that house in 
the presence of the police. I told the 
local police, “In your presence, I am 
carrying the ramnants of destruction 
in the house of Shri Ramachandra,” 
Shri Ramachandra happens to be a 
Jana Sangh leader. It is all immater
ial whether he is a Jana Sangh leader 
or a Socialist leader. What did I find 
in that house? The so-called integra
tionists destroyed the portrait of the 
Father of the Nation which was taken 
out from the wooden frame. Here are
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the portraits of Netaji and Rajaji 
which were disfigured. And here is 
a burnt copy of Mahabharata. This 
is what the so-called integrationists 
have done in Andhra. (Interruptions)
I accept the challenge. I have taken 
away these things in the presence of 
the police. I have given a statement 
to the pressmen, “In your presence,
I am carrying away these ramnants 
and I will display them in Parlia
ment.”

This is the situation that is obtain
ing there. At the same time, I also 
condemn the acts of hooliganism in 
which the public property was des
troyed there. This only shows 
that an abnormal situation is obtain
ing there. The Prime Minister tells 
the people of Andhra, 1H them 
develop normalcy and then the Gov
ernment can consider all aspects, 
including bifurcation. The Prime 
Minister has said m this House, “Let 
normalcy be developed and then, all 
aspects, including bifurcation can be 
considered.”

Let me say in this House that the 
trend of this Government is such that 
if normalcy developed in Andhra, this 
Government will return to normalcy 
which means indecision and inertia. 
Thereiore, by peaceful and democratic 
methods, the agitation of Andhra will 
be carried on till the aspirations of 
the people to divide the State into 
Telengana and Andhra are fulfilled.

♦SHRI T. BALAKRISHNIAH (Tiru 
pathi): The Andhra Budget for the 
year 1973-74 has been brought before 
this House, In the normal conditions 
it would have been placed before the 
Andhra Assembly and would have 
been passed by the Members of that 
Assembly. It has been brought here 
because of the prevailing unprece
dented political and economic condi
tions in the State.

When we look ; t this budget, it 
does not give us an encouraging pic
ture of the finances of the State. In 
1909-70 the figures are 70 7 crores and

D. S. G.
in 1970-71 they are 83.1 crores and 
in 1971-72 they are 97.2 crores and in 
this year it is 87 crores. When the 
budget is decreasing what does it 
mean? Is it a good budget or bad bud
get? From the public finance point 
of view if the expenditure and income 
are equally balanced, then it is sup
posed to be a good budget. Even if 
the expenditure is more with a deficit, 
still it can be stated as a good bud
get. The growing expenditure might 
be due to the growing expenditure on 
developmental projects. If you see 
the present budget, it does not seem 
to reflect such state of affair. We 
want progress in all fields We want 
to create more opportunities to the 
proper sections of the society. We 
would like to create more employ
ment potential by taking up various 
developmental projects in hand. How 
are you going to achieve this?

The conditions in the State are so 
bad that there is not enough land for 
all those who want to take to agricul
ture. Those who have land cannot 
profitably cultivate because the neces
sary power is not available. This 
forced them to take to oil engines to 
run their tubwells. Then there is a 
scarcity of crude and deiesel oil. These 
are some of the difficulties which our 
farmers are facing. In view of the 
above conditions we cannot have, 
possibly, any progress. It is a differ
ent matter to have lot of progress on 
paper.

I would like to mention here that 
the Governmen did not think it fit to 
start even a single industry in the 
four very backward districts of 
Rayalayseema. It is a well known fact 
that the Telengana is also a backward 
region. One will come acros back
ward regions even in the agricul
turally advanced districts of Andhra 
Pradesh. Government has not done 
lanything to improve the situation. 
No large scale industry has been 
started in Andhra Pradesh in any of 
these backward areas.

•The Original speech was delievered in Telugu.
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TShri T. BalakrishniahJ
It is stated, as per the report given 

by the State Government, that the 
unemployment figure would be around
10 lakhs for 1972-73. I think that this 
figure would go up in 1973-74.

I would like to express my heart 
felt sympathies with the families of 
those victims of police firing in 
Cuddapah and Anantapuram etc. 
Particularly I express my sympathies 
to the NGOs families who lost their 
lives in the firing done by CRP 
yesterday in Cuddapah. 1 would like 
t0 state the example of the battle of 
Kuiukshetra here. It is not only the 
Kauravas and Pandav as but also the 
mediators namely Yadavas families 
who also lost Iheir lives. It is there
fore not correct to say that this
agitation kould bring disaster and
difficulty to a section of the people.
It is also not correct for the Govern
ment to be complacent about the agi
tation. I would like to submit that 
this would end up in total disaster.

It is better and proper to bow to the 
wishes of the people and bifurcate the 
State when people of both Telengana 
and Andhra desire separation. I
would like to state here that the 
Andhras have no resemblance either 
cultural or otherwise to the people of 
Telengana When I speak in Telugu 
here my friend Shri Rama Gopal 
Reddy so-eaks in Urdu. He does not 
know Telugu. That is why I state 
that our cultures are different.

There are several very rich people 
like Shri Pattabhi Rama Rao, Shri 
P. V. G. Raju and Shri Ram Gopal 
Reddy who are members here and are 
not poor like me. Are they landless? 
Are they homeless? These are the 
integrationists and these are the 
socialists. These are the people who 
support the progressive policies of our 
Government.

Because oi their riches they can 
afford to continue to stay here in 
Delhi or Hyderabad without facing the 
people who elected them. Poor people 
like me cannot afford to remain here. 
I feel it is my duty to go to the people

in my constituency, understand their 
difficulties and make the Government 
solve them as effectively as possible. 
If my friends are supporters of 
socialist policies I would like to invite 
them to exchange my property for 
theirs.

We are not against the leadership- 
of Shrimati Indira Gandhi nor against 
her progressive policies nor we are 
against the integrity of the country. 
We only urge the Government to find 
a peaceful and quick solution when an 
unprecedented situation has been 
created in the State of Andhra 
Pradesh.

I would like to conclude by saving 
that we should follow the path of 
peace and progress and not the path 
of violence and oppression which is 
being perpetrated with the help of 
CRP and the army, for the solution 
of any problem in my Stale. I would 
therefore like to urge the Government 
to withdraw the CRP and the army. 
The Government should also come 
forward and appoint judicial inquiry 
into all those incidents of firing and 
lathi charge on the pe^le of Andhra.

SHRI M. SATYANARAYAN RAO 
(Karimnagar); It is * matter of 
great shame that the Andhra Pradesh 
budget had to be presented in this 
House. It is because of the unusual 
and undemocratic action of the 
Central Government which has im
posed the President rule there. There 
was no crisis. As I had already sub
mitted in this House several times, it 
is not because of no-confidence in the 
Chief Minister, it is not because he 
is lacking the support of the MLAs 
but it is because the separatists have 
gained majority and in order to pre
vent these people from passing any 
resolution in the House these people 
have imposed the President rule there. 
That is the most unfortunate thing 
and we are denying the right of the 
representatives of the people, via:., 
the MLAs from discussing the 
Budget there, and we are discussing 
it here. Are we <able to discuss this 
Budget? Are we able to appreciate 
the needs and requirements of the



people there? We do not know any
thing. As you have seen, all the 
members who spoke, spoke either for 
bifurcation or for integrity of the 

State. Nobody except a few touched 
the points concerning the require
ments of the people. That is the 
difficulty. Twy? Because they do not 
know anything about those unfor
tunate people.

I wonder: is there any Govern
ment worth the name in that State 
now? The Adviser to Governor is 
ruling the State I know his practical 
difficulties also. He is instructed by the 
Home Ministry here to maintain the 
integrity of the State and to provide 
facilities to the so-called intcgratior- 
ists to take out procession and to hold 
public meetings. He is busy makng 
arrangements for the Deputy Labour 
Minister here who goes there once a 
week and also talking to the Home 
Minister over the telephone. He has 
no other business He cannot do any 
business Moreover, he is beyond the 
reach of the common m<m. Nobody 
can approach him

Sir, I want to tell this House that 
an unprecedented drought is pre
vailing in my Stale, particularly, in 
Telengana. There is no water there 
is no electricity and industries are 
closed. All agricultural crops are 
damaged This is the situation pre
vailing there, but, unfortunately, 
there is nobody to look after the 
interests of the people. When we speak 
about it, they say it is for the Central 
Government now to whom it may 
be taken up Is it not our right to 
demand, Sir. Is it not because of 
your failure to take any decision 
finally that this situation is pre
vailing there? It is because of your 
policy that the people are made 
to suffer. Who are responsible for 
this? You are responsible fox this. 
Don’t think that people will keep 
quite. I know what you want to do. 
You want to divide the people into in- 
tegrationists and separatists You 
also want to divide the Congress peop
le who are demanding separation. 
This is yor method. When there was 
violence you advised the people to 
adopt peaceful methods, constitutional
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methods. What constitutional methods, 
what peaceful methods should be 
adopted, Sir? The majority of the 
MP&, the majority of the MLAs, Dis
trict Boards Chairman and Zilla Pari- 
shad chairman are demanding bifurca
tion but yet you do not appreciate that 
and you do not consider that to be a 
sufficiently constitutional method. And. 
when you do not consider that to be a 
constitutional method, naturally people 
will be forced to resort to violence. 
When violence is there you condemn 
it You say, adopt peaceful methods 
and then only we will consider ard we 
will solve your problem. All right. 
Now normalcy is restored. What are 
you doing? You are doing only to 
propagate integration This is dishon
esty, I am telling you You deceive 
the Telengana people in the same 
manner. You are deceiving the Andhra 
people in the same manner. This 13 a 
charge I am levelling against the Prime 
Minister I am very sorry. I never 
condemn her personally. But unfortu
nately, I am forced, I am compelled to 
say all these things about her also. 
I also warned her and said You are 
depending upon the CPI people here. 
We know what they were doing and 
what their activities are Now we are 
happy that separatist leaders are
exterminated, separatist! leaders are 
attacked, but I tell you, they will also 
attack your own people.

We had had that bitter experience 
in Telengana as Prof. Madhu Eanda- 
vate pointed out in 1948 Of course. 
I was a boy at that time. Don’t you 
know what activities they indulged in? 
Don’t you know how many people 
were murdered by these people, how 
many houses burnt by these people? 
The same thing they are going to re
peat in the Andhra area also. Don’t 
be happy that the CPI is with you and 
that they are supporting you so far 
as maintaining the integrity cf the 
State is concerned I say, you will be 
in danger, my dear friends I also 
warned the Prim© Minister Last 
time also I said you will have to 
meet the same fate as Mr. Sukarno if 
you depend upon these people They 
are not dependable people at alL 
They are not interested in you. They
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think that by infiltrating into your 
organisation they will capture the 
power. That is why they are sup
porting, it is not because they sup- 
poit your policies. This is the thing 
you must keep in your mind.

Sir, I am sorry 1 have to say all 
these things. I did not want to speak 
because 1 already spoke so many 
times on this. But I thought I have 
to say all these when I hear CPI 
friends say that they condemn reac
tionaries, landlords and all that. Mr. 
Balakrishniah my friend was telling 
about the harijans. He is not a land- 
lood he if; a separatist. He said this: 
All right, baba, I offer by property to 
the so-called integralionists. I am not 
concerned here with socialism or with 
anything. I am concerned with pros
perity of the people I am concerned 
with the feelings of Ihe people. You 
cannot suppress the real feelings of 
the people. Sitting h r̂e you c&nnot 
appreciate the feelings of the people, 
it is very esay to say. Oh, no, no, no, 
it Is a movement of landlords, it is a 
movement of reactionaries, it is a 
movement of self-interested persons, 
disgruntled elements and all that. It 
is very easy to say so. What hap
pened to my friends the so-called sepa
ratists? When they go to Andhra 
area they say we are with you, we 
are going to quit the party, we are 
going to sit with so-called separatists, 
but whenever they come here they 
change; I do not know what happened, 
whether ft is because of Mr. Raghu- 
ramaiah or because of the Prime 
Miri«ter but they are sitting there. I 
pity these people. If they go to the 
people they will not be condemned 
because consistently at least they are 
saying so, but you are in trouble. If 
you go 1o the people you will be 
condemned and I think there is no
safety for you. You will have to
decide finally and I am telling you 
my bitter experience also.

I also joined the congress after this 
merger, after evolving of the six- 
point formula. When I went to Simla, 
when I told her, you please imple
ment it, she said: I never said that

six-point formula will be implemented. 
Then and there I resigned. I said, if 
that is so, I have nothing to do with 
your congress I will be with the peo
ple. And, I am with the people. If 
you are honest you should do this; 
otherwise no objective will be achiev
ed at all.

Coming to the Budget, tne Finance 
Minister has showQ some surplus, that 
is, Rs. 51 lakhs. With the assistance 
and loan of the Central Government 
this is possible. But there is no large 
outlay, there is no scheme which they 
are going to take up and that is why 
they show a surplus here. As I said, 
Telengana is facing unprecedented
drought and famine. There is no 
water, no electricity. Agriculturists 
are suffering very much. I have been 
to my constituency recently. There lS 
no electricity. It is completely cut
off. Because of the scarcity of elec
tricity, agriculturists have purchased
oil engines but the most unfortunate 
thing is there is no diesel oil avail
able. I was surprised to learn that 
the authorities are not allowing the 
dealers to import diesel oil from Bom
bay where it is available. I do not 
know why they are not allowing? Why 
are they making people to suffer like 
this? Not only they will suffer but 
you will also suffer. After all pro
duction will go down. Bureaucrats 
are not bothered. They are bothered 
about themselves. This is the most 
important thing which has to be kept 
in mind by the Finance Ministry.

I am very sorry to point out al
though our Andhra man, Dr. K. L. 
Rao, is at the head of Irrigation Minis
try yet we are the second lowest in 
the country) in producing electricity. 
We have got all the resources. We 
have got plenty of c'lai and water- 
Thermal power as well as hydro- 
electricity can be generated. I know 
his difficulty. He is only Power Minis
ter but he has no political power be
hind him. The sanctioning authority 
are others. He also says what can 
be do. He is only Power Minister in 
name. He cannot have this politioal 
power. You. please, give him political
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power. I request Dr. Rao it he is not 
able to help Andhra people then it is 
better for him to quit the Ministry. 
If some other Minister comes we can 
force him. We cannot force Dr. Rao 
because he happens to be the Andhra 
man. We are exporting coal to Madras 
and other neighbouring States. They 
are generating power and we £re de
pending on Madras, Mysore, Kerala 
and Orissa.

Now, I take up land reforms. I <»m 
the first person to support the land 
reforms Bill but the most unfortunate 
thing is the Government is not imple
menting it. You might have got diffi
culties in Andhra but what about 
Telengana, You can easily implement 
it 311 Telengana. What prevents you 
from implementing it in Telengana? 
In the name of land reforms people 
are made to suffer. Shri Narasimha 
Rao when he was the Chief Minister 
had issued the Ordinance prohibiting 
the people alienating the land. Be
cause of that Ordinance tbe middle-
class agriculturists are suffering and 
they arc not able to obtain any loan 
from the banks because they cannot 
mortgage their lands These sre the 
difficulties. These difficulties must be 
mitigated af once otherwise the whole 
economy will be ruined.

My last point is about contractors’ 
agencies. In Andhra Pradesh the
contractors are becoming lnkhiers and
they are dominating politics also 
without any difficulty. They are
earning lakhs of rupees easily. Al
though the drought funds are released 
for the benefit of the so-called agri
cultural labourers yet these people 
are utilising this money because con
tract agencies will be given to them 
and without spending. In collusion 
with the bureaucrats* so-called super
visors and engineers, they are earning 
the money without doing any work 
there.

So this thing must be kept in mind- 
Of course, it is not in the hands of 
the Pinanee Minister to bifurcate the 
State or  to solve thia problem. But 
let him at least convey these feelings

to the Prime Minister so that the pro
blem can be solved peacefully and 
permanently.

SHRIMATI T. LAKSHMIKAN- 
THAMMA (Khammam): I did not 
want to participate in this debate be
cause our speeches, utterances or 
paritcipation in these debates seem 
to be provoking the separatists. Even 
the very living of the integrationists 
seems to be a provocation to some 
friends. So I though I should not 
cause any further provocation. But 
when Prof. Dandavate said something 
about the Tenali meeting, I thought I 
should give some facts to the House.

The other day during the debate 
on the promulgation of President’s 
rule in the State, they said that the 
integrationist MLAs were sitting in 
Hyderabad, that they could not stay 
in Andhra, that they could not go out, 
that they could not face the people 
and all that. Today the complaint is 
the other way their appearance will' 
mean civil war, that they have been 
holding big meetings. According to 
Prof. Dandavate.. . .

SHRI G. VISWANATHAN: He said 
he held the meeting.

SHRIMATI T. LOKSHMIKAN- 
THAMMA: ....there was a big pro
cession in Tenali and that demons
trated their influence,

MR. CHAIRMAN: She need not
reply to that.

SHRIMATI T. LAKSHMIKAN- 
THAMMA: He said about the inte
grationists’ procession. You were not 
here because you were busy thinking 
of something else because you are 
very much involved in it—I will come 
to that later.

Shri Viswanathan took the first 
opportunity to tour the troubled 
Andhra area to create dissensions 
among the Andhra and Telangana 
friends. This is an internal affair of 
ours. Tomorrow, suppose I say Mad
ras should be divided.. . .

SHRI G. VISWANATHAN: You
have created more trouble in Andhra 
than anybody else. (Interruptions)
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SHRIMATI T. LAKSHMUCAN- 
'THAMMA: I know. I was at Vellore 
in his constituency when the M. Q. 
Ramachandran trouble was going os 
then he hid himself in a police sta
tion. I was present there.

SHRI G. VISWANATHAN: You ask 
the people. ' FJ

SHRIMATI T. L AKSHMIK AN - 
"TRAMMA: My brother was in the 
Vellore hospital. I went there to see 
him. Then I learnt that these two 
MPs hid themselves. Every State has 
got its own problems, every State has 
its own troubles (.Interruptions).

SHRI MOHANRAJ KALINGARA. 
YAR (Pollachi): It is just a story.

SHRIMATI T. LAKSHMIKAN- 
THAMMA: I was present there. It is 
not a story.

SHRI G. VISWANATHAN: You are 
responsible for the major portion of

SHRI MOHANRAJ KALINGARA- 
YAR: You are the main cause of 
everything.

SHRIMATI T. LAKSHMIKAN- 
THAMMA: Do not bring your mind 
into this (Interruptions).

SHRI E. R. KRISHNAN (Salem): 
There is no separatist problem in 
Tamil Nadu.

MR. CHAIRMAN: The hon. Member 
will address the Chair. (Interrup
tions) .

SHRIMATI T. LAKSHMIKAN-
THAMMA: We are brothers, whether 
in Telengana or in Andhra. We are 
brothers and sisters. Tomorrow we 
will adjust ourselves.

SHRI G. VISWANATHAN: This
matter is before Parliament and the 
country. It is not with Andhra now. 
If it was purely an affair of Andhra, I 
'would not have spoken.

SHRIMATI T. LAKSHMIK AN - 
•THAMMA: I will quote from a des
patch dated Nellore, 5th February by 
the representative of Andhra Jyoti:

“Deputy leader of the DMK Par
liamentary Party Shri V. Viswana- 
than, said that Prime Minister Smt. 
Indira Gandhi is acting in a more 
mean way than the British rulers. 
In case the Centre takes to threat
ening postures, we shall conduct the 
fight for the separation of the entire 
south, he said.”

SHRI G. VISWANATHAN: This
was quoted earlier and I replied to 
it; I repudiated it. You were not 
here when Andhra was discussed.

SHRIMATI T. LAKSHMIKAN- 
THAMMA: When an hon. Member
says something, we must accept it.

16 hrs.

At this Tenali meeting, where the 
integrationists held the meeting, 
bombs were thrown seven times at 
this meeting. (Interruption) Here is 
the photograph of the persons injured ̂ 
in it. Not one of them got up from’ 
the meeting. That is the determina
tion of these people who are here.

SHRI G VISWANATHAN: The
CRP in mufti.

SHRIMATI T. LAKSHMIKAN- 
THAMMA: This is the photograph of 
the person who is hit and here is an
other photo. An ex-lady Minister— 
now that they are not Ministers and 
so, she has now become an ex-Minis- 
ter—was present there. Now, it is 
good that most of the MLAs have 
gone back because we will have to 
explain to the people. How long we 
can live like cowards either in 
Hyderabad or in Madras or some 
other place? They have decided 
rightly. They have not provoked. 
May be other parties; but we are not 
responsible for the other parties. Law 
and order should take its own course. 
Whether it is this party or that party, 
law and order has to be maintained. 
But as far as our party is concerned, 
credit must be given to them because 
even under tall proyocation—
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AN HON. MEMBER: Violence.
SHRIMATI T. LAKSHMIKAN-

THAMMA: Violence, created not by 
our party, or even by separatists; but 
there are others—(Interruptions).

ME. CHAIRMAN: Don’t be reply
ing to every interruption.

SHRIMATI T. LAKSHMIKAN-
THAMMA: Anyhow, in Andhra Pra
desh they said they created emotions, 
or that emotions were created because 
of the linguistic States and so many 
other things.

I am one who believes in God and 
who believes that whatever happens 
is for the good of the country. So, 
toaay what happens m Andhra Pra
desh it- an eye-opener to the whole 
country. What are the forcc? What
is happening*’ What is behind, and
then, what are the forces working 
against the Centre? They have start
ed righ ly or wrongly,—may be pres
sures Oi whatever it is saying that it 
was unwarranted; that the imposition 
of Pr< Md-nt’s lule was unwarranted in 
Andhi i Jradei»h. W hatievei it is— 
( I n i e n  iw U o n s )

MR CHAIRMAN. Order please. I 
am not allowing anything. Let the 
hon. Member continue

SHRIMATI T. LAKSHMIKAN - 
THAMMA: I did not want to speak 
because my speaking itself is a provo
cation, because truth is bitter always. 
So, I appeal to the Prime Minister not 
to lose sight of the facts, and that in 
a very real sense her regime is expec
ted 10 create bdth political and consti
tutional history in the country. Sup
posing what we have done in Andhra 
had created such an impact in other 
parts of the country; what has hap
pened in Orissa; in Gujarat? What is 
happening in some other parts?

AN HON. MEMBER: Mysore.
SHRIMATI T. LAKSHMIKAN. 

THAMMA.: This churning is going on. 
This is ’ike the Sagarmantan—Ksheera
3983 LS—10.

Sagar. (Interruption) I am sorry 
that in this process I have not been 
able to bring out the material pro
gress of the State of Andhra Pradesh. 
But these are the fundamental things.

One unhappy thing I felt was this. 
The land reform Bill was brought, 
and then there were certain forces and 
all that. What prevents President’s 
rule to implement the land reform 
measures and so many other things? 
Supposing there are certain other 
progressive measures! What prevents 
them from implementing them? It is 
all the more easy for the President’s 
rule to implement them.

What happens is, Mr. V.K. Rao, the 
Adviser says, “No implementation of 
land reforms till normalcy is restor
ed *’ That means you continue the 
movement so that normalcy will not 
return, and the land reforms may not 
be implemented. Is this the way the 
President’s rule, this regime, has to 
function? So, I feel it is wrong. That 
statement itself is wrong.

Sii, a part of the bureaucracy has 
been helping certain elements, and I 
think it is wrong.

MR. CHAIRMAN: Please conclude.
SHRIMATI T. LAKSHMIKAN -

THAMMA: One word more and I 
shall stop. I refer to the NGOs. They 
are part of ourselves. I have nothing 
against anybody. When there is an 
('motional wave everyone is involved. 
May be technically it is wrong. But 
because it is on emotional issue, they 
have involved themselves at the cost 
of their own suffering and sacrifice. I 
think now they should think of the 
country and then do a greater sacri
fice in joining back the service.

Another thing is this My sympa
thies are for those who died, especial
ly the NGOs who died the day before 
yesterday in the incident at Cudda- 
pah; and more of the separatist lea
ders are coming here. Some sepa-
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ratist leaders are coming here. I
am sure our Prime Minister with
her. ability and determination should
do the right thing., She was
called sometime ago Trimurthi, An-
napoorna and Durga; she will be real
Kali; she should, now, because it is
time for her to act once again.
Otherwise what happens to the aspira-
tions that you have roused among
the people? If prices go up, they will
go and say: it is Indira Gandhi's re-
gime and prices are going up. Unless
you implement all these measures,
how will you control prices. How will
you gain their confidence? There
should be no compromise;' compromise
means the base. The base is your
people. They supported you because
you fought for them. If you try to
have compromise like the compromise
of Biju Patnaik, what happens? The
base will go; people also will leave
you. These people here will say; the
nose is not good and so Narasimha
Rao should go, the ear is not good and
so Nandiniji should go and that is not
good or this is not good and sOUza
should go .... ~Interruptions) All your
strength is in the people and she
should compromise only with thepeo-
ple and not with others.
SHRI K. NARAYANA RAO (Bobi-

lli) : If I am right, this is the first
time that the Andhra Budget is dis,
cussed here, since it was formed in
1956. That speaks about its political
health, as compared to many States
whose budgets had been discussed
here because of the President's rule.
Even the imposition of the President's
rule raised some controversy and ac-
cording to the strict terminology. of
the Constitution, somebody question-
ed it. I do not want to go into that.
I know pretty wen that when the

movement for separate Andhra was
started, it started on a low key: and
the young boys and students who are
swayed by emotion only said: scrap
the mulki rules or separate Andhra,
I ask a frontal question to the friends
who are behind this movement: how
many persons are able to understand
the meaning or content of the mulki

MR. CHAIEMAN: The hon.
ber should conclude now.
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rules? When I asked some of the
leaders, they said: we do not know,

But as time went on several other
factors complicated and enlarged the
issue; much heat was generated be-
cause of extraneous considerations; I
will not go into them at this moment:
Who is leading it? Nobody has been
leading this movement. Events have
overtaken people. My point is this.
How far can we yield to pressures
like this in arriving at a political deer-
sion which involves the separation of
Andhra Pradesh? According to the
latest census Andhra Pradesh re-
presents the second largest linguistic
group, next only to Hindi.

We are proud to be Andhras. I
cannot understand why my friend
from the D.M.K. and others try to see
that the Andhras are divided. 'Io-
morrow they may say that they re-
;>resent the entire South because their
State is the largest. Therefore, they
have this motive behind them.

What I feel is this. We want That
our State should be retained as it is.
I do not want to get into the difficulty
at' the moment. The Supreme Court,
in one of its judgments, pronounetd
an ambiguous judgment. They have
stated in a mechanical fasion that
Mulki Rules are valid. But whea
that comes to implementation of the
rules they say that it is not their con
cern. How can the Supreme Co
give a judgment without interpreti
the Mulki Rules as to how they c
be applied? This is an element
law of jurisprudence that the Co
has to interpret the rules, As a
sult there were certain fears exp
sed. And there were writ petiti
filed against the validity of the M
Rules. On the so-called mulki
question we have taken certain h
ried steps.



It is a question of regionalconve-
nience. I earnestly appeal to Govern-
ment to see that a Central University
is established in Hyderabad City, so
that we can get out of these difficul-
ties.
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SHRI K. NARAYANA RAO: I now
come to the crucial point. The Mulxi
Rules are not related to the services.
They only regulate the status of an
individual who is born in the Hydera,
bad State or who has been a resident
or who has been domiciled here by
birth. It is all a question of sense
of belonging. During the Nizam rule
this rule was introduced. This was
'the very rule which had been very
much agitating and it had gone before
·the Supreme Court. If you permit
me, I may read that out, This is the
article about which many friends talk
about. It reads as follows:-

'No person will be apointed in
any superior or inferior service
without the specific sanction of His
Exalted Highness."

If he is not a Mulki under the terms
of rules laid down in Appendix XI, he
will be deemed to have been dismissed
from the post from the date of the
cancellation of his domicile. This
rule, according to the Supreme Court,
is supposed to be a valid rule. This is
supposed to be the position in Andhra
Pradesh. I ask a question as to how
can this be applied without adapta-
tion? If you adapt it, in what way
that can be done? Since this has not
been adapted even to-day, the whole
of the mulki rules has been misinter-
preted.

Speaking about the Budget I want
'to say something. When we are dis-
cussing the budget, we should not dis-
cuss here about the mulki rules. Let
me say something about the budget.

MR. CHAIRMAN: You have' ~al-
ready taken ten minutes. You should
now conclude.

SHRI K. NARAYANA RAO: In
conclusion, I would like to reiterate
my earlier plea for a Central Univer-
sity in Hyderabad City. In this parti-
cular juncture, it will certainly help
to ease the situation. I am not talking
in a spirit of north and south, fiut it
is a fact that all the Central Universi-
iieshave been situated in the north.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): Sir, I am thankful to
hon. members who have taken part
in the debate, which has followed the
same patterDI as the one whlj!ll the
House gave its assent to the Presiden-
tial Proclamation on Andhra Pradesh.
The House is aware of the circum-
stances in which the President took
over the administration of the State
and I am not going to cover that
ground again.

The crux of the situation is there
has been widespread drought condi-
tions and law and order situation in
Andhra and this budget has been
presented in that context. This budget
has a very limited objective, i.e.,
carrying on the administration for the
next four months and meeeting the
requirements of the plan projects
which are there, so that the minimum
development of Andhra Pradesh is
not obstructed. It is very difficult for
me to take a stand on the various
view-points expressed by hon. mem-
bers from their own party positions,
and from the positions they have
taken, which are fairly known in the
country. It is a very sensitive issue
and it is not possible for me to go into
it, except to say that the Prime
Minister has reiterated that once nor-
mal conditions are restored and ob-
jective conditions for a free discus-
sion, debate and exchange of views
are -created, it will be possible to
solve the question of Andhra Pradesh
in a manner which will be acceptable
to the widest sections of the people
there. It is the second biggest lin-
guistic State. Andhras are very gifted
people. They have contributed their
full share to the national develop-
ment They have a language which
is also fairly well developed amongst
the languages of India. They have a
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tradition and history of their own. I
agree with Prof. ~Dandavate that'
Telengana, as part of Andhra Pra-
desh has been the crucible of many
expe~iments "and also the failure of
those experiments. Left extremism
iailed there. Bhoodan was tried. I
would not say it has failed. but the
problem still continues. I think the
expezirnent which IS being tried now
there wi}.l also fail in, Telengana. It
is quite obvious. We have been fol-
lowing for the last 25 years many of
these experiments that have been
there and I am only surprised that a
socialist of his persuasion should have
allowed himself to be thrown info
this position in which he finds him-
self today, because he will not be
able to get out of that. In the politi-
cal life of a country a time comes
when one has to take a decision,
if it becomes a little unpopular, even
if some people may not like it.

SHRIMA'l'I T. LAKSHMIKAN-
THAMA: We have overthrown the
Nizam. We, the Telengana people,
will overthrow the feudalism also.

SHRI K. R. GANESH: Sir, you
belong to a very senior generation. It
surprised all of us who belong to a
younger generation of political work-
ers to hear Shri Piloo Mody speak
about the struggle that is going on
in Andhra. Sir, there must be a cer-
tain amount of seriousness in the poli-
tical life of this country. Some of us
who have been roused with political
consciousness in the composite State
of Madras understand the ethos of

.Andhra and the compulsions that were
there in Andhra, much better than
Shri Piloo Mody will be able to under-
stand. Therefore, to glibily talk
about the struggle that is going on
there is political shibboleth which has
no relation to reality.

We all realise that the situation in
Andhra is very sensitive, it is very
emotional. But I will not agree with
some of our friends on the left side
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who try to reduce the emotional situa-
tion to a class struggle. There are
various factors which have come into
being which have highly surcharged
emotionally the situations -Therefore,
we have to apply the healing touch.
We have to create a situation in which
discussion can be possible and a solu-
tion can be found out. The Prime
M~ister has said time and a gain
that all view points will be taken into
consideration had discussed before
any decision is taken.

We all know the genius of the
Andhra people and their political tra-
ditions. They have fought all forms
of reactionary forces in this country.
They have been in the vanguard, in
one form or another, all these years
and I am sure they will be able to
find a solution for the present prob-
lem also.

The Centre and the States have
faced many difficult problems and
we have solved them. This Parlia-
ment has been able to find solutions
to various difficult problems which
this nation faced from time to time,
whether it is linguistic or otherwise.
We are confident that for this prob-
lem also this supreme and sovereign
Parliament will find a solution which
is acceptable to all.

It is not necessary for me to go
into the genesis of the whole thing.
I will only say that to single out t!.e
Prime Minister and criticise her is
not correct or objective, It may poli-
tically look very attractive but it is
certainly not very objective. After all,
it was not possible to find a solution
for the Mulki Rule in Andhra itselt
Therefore, the leaders of Andhra ask-
ed the Central Government to find
a solution. After protracted discus-
sion with all the interests involved in
Andhra for a sufficient length of
time ....

SHRI G. VISWANATHAN: Notime
was given. The Cabinet was asked.
to ratify it the same day.



Necessary situation has got to be crea-
ted in which political situation will
be arrived at which will be to the
satisfaction of t he largest majority cf
the peope of Andhra.
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SHRI K. R. GANESH: After pro-
tracted discussions with aU the inter-
ests in Andhra consensus was arrived
at which the Prime Minister announ-
ced in Parliament. To attack the
Prime Minister, saying that she deray -
ed the whole thing is certainly dirty
politics, though may be some political
groups might take advantage of it.

We know how Andhra was formed.
'l'he country is also aware of the prob-
lem of Telengana, its own history, its
own under developed State under
Nizam, its own history of struggle
against the feudal elements that were
there. We know the fact that Vishal
Andhra was formed and the great
Telugu people acclaimed Vishal
Andhra as the culmination of their
dream of having an integrated State
in which their language and culture
should develop.

Later on, some problems came out
and the gentleman's agreement was
there. Andhra people gave an assu-
rance to the Telengana people about
the utilisation of surplus. The Bhar-
gava Committee was .formed and the
surplus was determined and the Pre-
sidential Order was thereon the ques-
tion of Budget.

These things are there. Weare in
a situation which is a complex situ a-
·tion and which is a difficult situation.
It is not possible to arrive at a correct
decision to this atmosphere which is
charged even now.

The question of violence is there.
Of course,' we condemn violence, whe-
ther it is done by integrationists or
],y separationists or even if it is ex-
cessively done by the police. Vio,
lence breeds violence. Let us realise
that lesson. We realised in West Ben-
gal to the utter dismay of many po-
litical forces as well as out of tremen-
dous experience of West Bengal that
violence does not pay. Violence
breeds violence. What we see in
Andhra today is the application of
this thing. Violence has got to go.

Having said this, I would just men-
tion a few financial points which have
been made by some hon. Members.
As far as what Shri Piloo Mody has
said about Telengana and Andhra
separate budgets, I think, he is a new
comer to the situation of Andhra and
he want's to leave all the gaps' and
jump into the Andhra situation. What
has taken place in Andhra: right from
the time Vishal Andhra was formed?
On the question of separate budget
figures for Andhra part and for
Telengana part, this was given in the
Presidential Order of March, 1970
which direct'ed that this should be
done. It was for the consideration
of the Telengana Regional Committee.
The objective of this was to see that
Telengana gets adequate share of its
own development. Therefore, it is not
a recognition of a separate State. It
is a recognition of a particular reality
with which both the parts of the State
started.

As far as the Plan allotment is
concerned, for 1973-74 the approved
Plan outlay is Rs. 87.59 crores which
is Rs. 8..80 crores more than the
anticipated Plan expenditure fer
1972-73. Rs. 55.21 crores will be
financed by the Central assistance in
addition to REI 5.30 crores which has
been provided in the Budget for
Telengana development schemes. It
is true that the Plan outlay of Andhra
has been facing certain difficulties
right from 1969-70. Now, it is for the
Goverrunfnt of Andhra Pradesh, when
the popular Governments comes into
being, to take this into consideration
and have a discussion with the Plan-
ning Commission to see that the gap
that is there is removed in the Fifth
Plan.

Another difficulty that has been
there is that in this short period, it



SHRI G. VISWANATHAN: The
ter has to reply to the points raised
by the hon. members.
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is not possible to engage into any
resource mobilisation which has gal:
to be done so that the full use of
Andhra Pradesh share in the Central
loan is made up.

As far as the drought relief is con-
cerned, the Qovernment of India has
granted assistance to the extent of
Rs. 6 crores from April to June, 1972
and Rs. 28 crores- from July to De,
cember, 1972. Since the relief pro-
gramme has to be kept up in Telen-
gana districts ....

SHRI P. VENKATASUBBAIAH:
Much more is required.

SHRI K. R. GANESH: Yes. It is
expected that Rs. 53 crores would have
been sanctioned on relief work from
April, 1972 to June, 1973. It is hoped
that the State will get its normal
season also. Out of this, nearly
Rs. 33 crores have been spent from
April to December, 1972.

And further expenditure is also un-
der way. I agree with the hon. Mem-
ber that .much more expenditure will
be required.

As I had said in the beginning, this
is a very limited Budget. The object
of this Budget, in the absence of a
popular Ministry, in the absence of
the Legislature, is to see that the
normal administrative machinery is
carried on and those plans and pro-
jects which are absolutely essential
and which have been there are car-
ried forward and do not suffer for
want of money.

With these words and with the
expression of the hope that the Andhra
people will re- assert their persona my
and will be able to solve this problem,
I commend the Demands.

SHRI G. VISWANATHAN: The
Minister has not replied to the points
which were raised ....

MR. CHAIRMAN: He has finished
his reply. Whatever he had to say,
he kas said.

MR. CHAIRMAN: I can not force
him ....

SHRI G. VISWANATHAN: Please
ask him, Sir. If he says that, then
it is allright ....

MR. CH;AIRMAN: Please sit down.
I cannot ask the Minister to reply to
every point. He has already finished
his speech. Now I shall put the
Demands for Grants OIl Account to
the vote of the House.

The question is:

"That the respective sums not
exceeding the amounts shown
in the third column of the
Order paper be granted to the
President on account, out of
the Consolidated Fund of the
State of Andhra Pradesh, to
defray the charges which will
come in course of payment
during the year ending the
31st day of March, 1974, in
respect of the heads of de-
mands entered in the second
column thereof against O"e-
mands Nos. I to LV!."

The motion was adopted.

MR. CHAIRMAN: Now I shall, put
the Supplementary Demands for
Grants to the vote of the House.

The question is:

"That the respective Supp~men.
Gary sums not exceeding the
amounts shown in the thi!
column of the Order paper be
granted to the President 0

of the Consolidated Funa
the State of Andhra Prad
to defray the charges whi
will come in course of pay.
ment during the year end'
the 31st day of. March, 1



of the State of Andhra Pradesh for
the services of a part of the finan-

cial year 1973-74, be taken into con-
sideration."
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in respect of the following
demands entered in the second
column thereof-

Demands Nos. II, VIII, IX, X,
XII, XIII, XVII, XIX, XX,
XXII, to XXV, XXVII, to
XXIX, XXXI, XXXIII,
XXXV, XL to XLII, XLVII,
XLIX, LI, LV and LVI."

The motion was adopted.

16.33 hrs.

ANDHRA PIRADESH APPROPRIA-
TION (VOTE ON ACCOUNT) BILL*,

1973

THE MINISTER OF STATE IN TME
MINISTRY OF FINANCE (SHRI
K. R. GANESH): I beg to move for
leave to mtroduce a Bill to pro-
vide for the withdrawal of certain
sums from and out of the Consolidated
Fund of the State of Andhra Pradesh
for the services of a part of the finan-
cial year 1973-74.

MR. CHAIRMAN: The question is:

"That leave be granted to Inrrc-
duce a Bill to provide for the with-
drawal of certain sums fram and
out of the Consolidated Fund of the
State of Andhra Pradesh for the

services of a part of the financial
year 1973-74."

The motion was adopted.
SHRI K. R. GANESII': Sir, I intro-

duce th"! Bill.

I beg to mover:
"That the Bill to provide for the

withdrawal of certain sums from
and out of the Consolidated Fund of
the State of Andhra Pradesh for
the services of a part of the finan-
cial year 1973-74, be taken into con-
sideration."

MR. CHAIRMAN: The question is:

"That the Bill to provide for the
withdrawal of certain SUms from
and out of the Consolidated F;.wd

The motion was adopted

MR. CHAIRMAN: The question is:

"That Clauses 2 and 3, the Sche-
dule, Clause 1, the Enacting Formula
and the Title stand part of the
Bill."

The motion was adopted.

Clauses 2 and 3, the Schedule, Clause
1 the Enacting Formula and the Title

were added to the Bill.

MR. CHAIRMAN: The Minister.

SHRI K. IR. GANESH: I move:

"That the Bill be passed."

SHRI P. VENKATASUBBAIAH: I
want to bring to the attention of the
hon Minister about the Godavari bar-
rage which is in a very bad position.
The Government of Andhra Pradesh
also has levied some amount and the
levy has been collected and unless
some immediate steps are taken to re-
pair this barrage, the entire delta
which is the rice-bowl of Andhra Pra-
desh, viz., Krishna and Godavari Dis-
tricts, will be in danger. I would
request the Minister to take immedi-
ate steps, even though it is a vote-
on-account, and see that the barrage is
repaired.

SHRI K. NARAYANA RAO: I
just want to make a submission ....

MR. CHAIRMAN: No, please.

SHRI K. NARAYANA RAO: Due
to the agitation, the drough relief
works could not be fully implemented
and I want that whatever money that
has been allocated far them, should
not be allowed to lapse.

"Published in Gazette of Inilla Extraordinary, Part Ir". section 2,
dated 22·3-73.
+Intro/ uced /moved with the recom- mendation of the President.


